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LOK SABHA DEBATES

1

LOK SABHA

Thursday, December 23, 1971}
Pausa 2, 1893 (Saka)

The Lok Sabha met at Ten
of the Clock

[MR. SpeaxkEr in the Chair})
RE : QUESTION OF PRIVILEGE

st wm fag Wi (wiewr) : womw wgen
& v foradror siver fear v 1 sweT gE IeR
frm war & Afe R awew ¥ W19 wAr
quy § e &Fefooe & 9 formr & 9 awwam
¥ faegw 3w {1 SR wer § fn o e
St RO A A 9E T I 9gH o e i -
TN G AAT LN AL TRAICA R I FaTw
T WY A EY AT Jewy wy ¢ Arg F By were
o s | ot o v, AT Tew qEr aw
{ W ITT W WY W qgr Far o SR
Wy & fe @ wr Qe Y e 1 gme A
WY § ) AW W ey I §, e A
e o @, e A e Rt i w
FNadsf I oe 1 fom
¥ 5T wear g T 3w Am # o firad
O WA E

DR. SARADISH ROY . (Bolpur) :
“Sit, what about my privilege motion?

MR. SPEAKER : 1 have examined the
whole case. When they are matters not

_connected with the House, even though

the happening of such things is unfortu-

‘nate, the remedy is at the official lovel.’

SoMuthemtu&thuﬂmmcon-»
'mmm@uwmmmm
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outside the House are’ concerned. We
have settled it in the Committee when it
went into the question that the member
could mention it, 1 could send it to the
Minister and the reply could come. But
if he thinks that it is a matter of privilege,
1 do not think it is a matter -of privilege.

SHR1 S.M. BANERJEE (Kanpur) :
Sir, you will remember that you in your
wisdom had allowed a privilege motion in
the past. Some hon. Member belonging
to the Swatnatra Party, who has not been
elected this time, was staging a demonstra-
tion on the platform of a railway station
when Rashtrapathi’s train was passing that
way. He reported in this House that
he was man-handled by some police offi-
cials.

The House took a note of it. Two
police officers were brought before the bar
of the House and reprimanded.

Then, there was another matter, Shri
Madbu Limaye and Shri Tridib Chaudhuri
were detained in Patna aerodrome, whether
illegally or legally....(ntcrruption)

MR. SPEAKER : Shri Madhu Linmye
went to the court. :

Shri S.M. BANERJEE : If you takea

decision here that unless it is conpected with

the work of this House there will be no
privilege involved, in that case the function-
mgofﬂmMPsonmdetlnHomwmbo-
mmmﬁoult. LA .

MR.SPEAKER m Mrsmno:'-'



3 Re: Question of Privilege

SHRTS.M. BANERJEE :1agree with you.
I do not claim any privilege. I am a citi-
zen and other citizens should have the same
right as ¥ have. 1n that case, 1 would oply
request you to codify what the privileges
are. Otherwise, we arc under the impres-
sion t{hat we are privileged persons. But
police officers muy beat us (Intetrup-
hons)

MR. SPEAKER : It 1s upto the House.
1 have studwed t. A number of things
happen to citizens......(Interruptions)

SHR1 S.M. BANERIJIFE : Let the Minis-
ters and MPs not claim any privileges.
fet there be no privileges atall 1dono
mind that,

MR. SPLAKER : But you cannot extend
the privileges to cach and every step that
an MP iakes outside the Jfouse.

SHRI 8.M. BANLERJEL : In that case,
Shi: BS. Bhuura and Shri Suradish Roy
are strong enough to fight the police out-
side. Let us take the law in our own hands.

« o {Inter ruption)

SHRI DININ  BHATTACHARYYA
(Serampore) 1 How do you define the
dutics and the functioning of the MPs?
I 1 visit my place and I am prevented
(Interruption)

MR SPEAKFR : Don’t take MPs as
super human bemgs.  An M.P. outside the
Houso is just an ordinary citizen like any
other cilizen. 1If he is prevenied from per-
forming his dutics of the House, that is a
different matter. If he is moving outside,
he 13 subject to the law and subject to other
remedic, available. He can have thg same
romodies as are available to an erdinary
atzin. It ) em it bed outside and 1 say,
"L am the Speaker and I can punch any-
body™, T do not think I have that privilege

SHRI S.M, BANERIJLE : A feeling has
boen created that we have some privileges
ousside, and we want protection undor those
privileges.
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MR. SPEAKER : Tt is upto the House
to formulate the privileges, So far as the
privileges at present go, they are not covered
by it.

st sEw fagrdt eyt (arfeae) @A
*t &% wrw i g v & K § B
7z o il 3ad ae o wfcealy 9T =t
FTX o1 KT ¥ {3 wig ¢ w9 & &7 g
ug Wvar 2 f% weg € 9 & 98 O
AOHT & a1 ¥ g g Ady A amoew
Aar 4 g1 f5 g S AT @ oAy S &3
o7 A7 G AR v & Am 0 steg faw
T AT | TO% A1 T 6T A dher A famn
TR a7 1w A aa @ R ¥ fw W |7
Qo Wie we ¥ FH syirrest v& § | Awg B
fewarer & forar v fed, oty il o1 A
ferr ont nfed | w7 T FH TET T /e
are 1 2w #7 T & ey & 4 fawn
gifrani Y 9 & S A fea s

ot O weTtaw |, et & & faate
8 & | wNg ARE it QT & drer # 1 ae w5
iS5 HEeg A8 # A AT AW A

MR SPLAKER : 1 have given my

ruling. .

SHRI S.M BANERJLF : [ agree with
you. In tha\ case, when you go to a foreign
country, you get a diplomatic passport.
Why should you get1t?

MR. SPEFAKER : Don't involve other
issucs with this, You also get diplomatic
passport.

SHRI S.M. BANERJEE : 1 don't get
it.
MR. SPEAKER : All the Members

get diplomatic passport when they go out
to & foreign country.

SHR1 S.M. BANERJEE : I am capa-
bie of fighting the police outside. Wo have
been beaten by the police from the age of
12 yoars.......(Interruptivns)
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MR. SPEAKER : Mr. Banerjec, T will
tell you about this. 1 had been a Member
for many years in the State, as also here.
When we were in the Opposition, we had
a worse treatment, but we could dcal with
it outside,

SHRI S. M. BANERIJFE : In thai case,
the Parliament s not...

MR. SPEAKFR : 1 can show you the
scars of wounds 1 recetved at my bach.

SHRI S. M. BANERJEE : 1 can also
show you,

MR. SPEAKFR * That does not mean
that you can go on with the demonstra-
tions and 1if somcbhody pushes you n the
demonstration, you keep running to this
House saying that *1 was sefected out of
50 other demonstrators and was beaten,
They have no remedy but | have a remedy
becanse T obappen to be an MP° Wph
that 1 cannot agree.

SHRI §. M. BANLRJIE . 1comple-
tely agree with you that the Members of
Parliamant should not have any privilege
which the ordinary citiszens do not have
.(Interruptions)

MR. SPCAKFR : Unless the privilege
extends to the performance of the functions
connected with the House. That 14 all.

SHRI S. M. BANFRIJEE : Then, about
the privilcges of the Press. Mr Karanjia
wrote something. Hc was brought here.
Then again, why were the Police officers
brought here if there was no privilege?
That 1 want to know.

MR. SPEAKER : [ 'am so sorry.

SHRI DINEM BHATTACHARYYA:
You are creating & very dangerous pre-
cedent wInterruptions) If the Police
know that they can beat us, then we will
have to come everyday to you.

MR SPEAKER : If you tell vhe Polic-
man that you arc coming®o the House
and the Policeman says that ‘I won't allow
you to enter the House® then that is a privi-
lzge.

SHR1 S. M. BANLERIJLF : 1 would
only request that there should be a ruling.
Let there be a discussion about out privie
Jeges. We should know it. It should be
codified because there has been no codifi-
cation.

MR, SPEAKLER : The House s the

master of 1ts own procedure.

SHRI'S M. BANLRIFF - May | subnnt,
S, that the privileges may be codified.

MR, SPI AKER @ We shauld not enter
into a debate now.

SHRI &. M. BANJIRIED : 1 do not
want any puvilege from this House, 1
am against all sorts of privileges ..... ..

MR. SPLAKLR : Mr. X, R. Ganesh,

SHRI ATAL. BIHART VAJPAYIL:
They may make a statement during the
course of the day.

PR KAILAS (Bombay South) : The
leaders’ meeting is going on.

Mr Ra) Bahadur is busy there.

SHRI ATAL BIHARI VAIPAYLI
Dr Kailas, what are you talking? the meei-
ing is discussing a different matter.

MR, SPEAKER : That is a diferent
matter, not about this.

SHRJ S.M. BANERIJFF : We have
already written to you, There was a
news item in the papers that Sheikh Muyjibur
Rehman has been released but that he is
under house atrest, We want to know
the correct position, Let there be a state.
ment about this from the Goverament.

MR SPEAKER : The Minister is not
here. Let him come.



10.12 Hys,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MYSORF BETTING ; TAX
Acr, BENGAL TFINANCE (SALES TAX) ACT,
CeNTRAL Ex(1SE RULES FTC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCH (SHR} K. R.
GANFESH) : 1 beg 1o lay on the Table:—

(1) A copy of Mysore Government
Noudication No. $.0.1340 (Hmd and
Lnghsh versions) published i My-
sore Gavette dated the 29th July,
1971, under sub-scction (2) of section
%A of the Mysore Betting Tax Act,
1932, rcad with clause (¢) (iv) of the
Proclamation dated the 27th Maich,
1971, 1ssued by the President in tclation
to the State of Mysore. [Placed in
Library. See WNo. LT-1354/71]

(2) (1) A copy of Notification No. F.
4(132):69-Fin. (G) (Hind: and Fnglish
versions) published 1in Delhs Gasere
dated the 24th November, 1971 making
certain  amendment to  Notification
No. I 4(132)/69-Fin (G) dated the 31st
IDecember, 1969, under sub-section
(4) of section 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in force in
the Union Taritory of Delhi,

{u) A statement (Hinds and Enghsh
versions) showing rcasons for delay
in laying the above WNotification.
[Placed in Library. See No. LT-
1385/71)

() A copy cach of the following Noti-
fications (Hindi and English versions)
issued under the Central Fxcise Rules,
1944 1 —

(i) G. 5. R, 1756 published in Gazette
of India dated the 20th November,
1971, together with an explanatory
inemorandum.

(i) G. S. R. 1845 published in Gazette
o India dated the 7th December,

T
[
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1971, together with an explanatory
memorandum.

[Placed in Library See No. LT-
1356/71}

(4) A copy of the following Acts (Hindi
and Enghish versions) under sub-
sxction (3) of section 3 of the West
Bengal State Legislature (Delegation
of Powers) Act, 1971 -

(1) The West Bengal Lotteries (Tax)
Acl, 1971 (President’s Act  No.
19 of 1971) pubhished in Gazette
of India dated the 14th December,
1971

(1) The West Bengal Taxation Laws
(Amendment) Act, 1971 (President’s
Act No. 20 of 1971) published mn
Gazette of India dated the 14th

December, 1971,
[Placed in Library. See No. 11-
135771}

RiviEws ON ANNUAL RePORTS 01 HINDULS-
TAN STt Works Cons1RUCTION CALCUTTA
BoxARO STi3t 170, BHARAT Hravy Pran
AND VFSSILS L1D., VISAKHAPAINAM, ETC,

THL MINISTER OF STATF IN THI
MINISTRY OF STELL AND MINES
(SHR1 SHAHNAWAZ KHAN) : | beg
to lay on the Table a copy cach of the
following papers under sub-section (I)
of section 619A of the Companies Act,
1956 :- -

(1) Review (Hindi and Enghsh versions)
by the Government on the working
o fthe Hindustan Steel Works Const-
ruction Limited, Calcutta, for the
year 1970-71.

(1) Annual Report of the Hindustan
Steel Works Construction Limited,
Calcutta, for the year 1970-71 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-1358/71]



9 Papers Laid
(2) (i) Review (Hindi and English ver-
sions) by the Government on the wor-

king of the Bokaro Steel Limited, for
the year 1970-71,

(i) Annual Report (Hindi and Eng-
fish versions) of the Bokaro Steel
Limited, for the year 1970-71 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

{Placed in Library. See No. LT-1359/71]
(3} (i) Review by the Government on the
working of the Bharat Heavy Plate
and Vessels Limited, Visakhapatnam,
for the year 1970-71,

(ii) Annual Report of the Bharal
Heavy Plate and Vessels Limited,
Visakhapatnam, for the year 1970-71
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.
[Placed in Library. See WNo. LT-
1360/71)

(4) (i) Review (Hindi version) by the
Government on the working of the
Triveni Structurals Limited for the
year 1970-71.

(i) Annual Report (Hindi version)
of the Triveni Structurals Limited
for. the year 1970.71 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib~
rary. See No. L.T-1361/71}

" ANNUAL REPORT OF ANDAMAN AND NICOBAR
ADMINISTRATION, 1970-7)

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F.H, MOHSIN) : On behalf of Shri K.C.
Pant ¥ beg to lay on the Table a copy of
‘Annoal. General Administration Report
(Hindi and BEnglish versions) of ' Andaman
and Nicobar ‘Administration, for the year
l970-1l.
17-1362!7 1]
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{Placed - in um-y See No.
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GUIARAT DEVASTHAN INAMS ABOLITION
(AMENDMENT) RuULES, 1971

THE MINISTER OF STATE IN THE .
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE : 1 beg to
lay on the Table a copy of the Gujurat’
Devasthan Inams Abolition (Amendment)
Rules, 1971 published in Notification No.
GHM/4622/M/DAR/1071-Y in  Gujarat
Government Gazette dated the 12th Novem-
ber, 1971, under sub-section (2) of section
29 of the Gujarat Davasthan Inams Aboli-
tion Act, 1969, read with clause (c) (iv)
of the Proclamaton dated the 13th May,
1971, issued by the President in relation to
the State of Gujarat. [Placed in Library.
See No. LT-1363/71]

ANNUAL REPORT OF INDIAN DAY CORPORA-
TION, BARODA

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : | beg to lay on the Table
a copy of the Annual Report of the Indian
Dairy Corporation, Baroda for the year end-
ed 31st March, 1971 along with the Audited
Accounts, under sub-section (1) of section
619A of the Companies Act, 1956, [Placed
in Library. See, No. LT-1364/71]

ANNUAL REPORT oF TEA BoArD, 1969-70

PROF SHER SINGH : On behalf of
Shri A.C. George I beg to lay on the Table

- a copy of the Annual Administration Report

(Hindi version) of the Tea Board for the
year 1969-70. [Placed in Library. See
No. 1L.T-1365/71}
10.13 Rrs.
MESSAGE FROM RAJYA SABHA
SECRETARY : §ir, 1 have to report
the following message received from the
Secretary of .Rajya Sabha:—- . *
“In accardance with the provisions or'
" rule 127 of the Rules of Procedute arid-
- Conduct ' of ‘Business.in  the ' Rajya
Sabha, I amdx‘r.emd to inform ' the'



11 P. A C. Report

{Secretary]

Lok Sabha that the Rajya Sabha, at
its sitting held on the 21st Dceember,
1971, agreed without any amendment
to the North-Eastern Arcas (Reor-
ganisation) Bill, 1971, which was pas-
sed by the Lok Sabha at its sitting held
on the 15th December, 1971

ASSENT TO BILLS

SECRFTARY: 1 lay on the Tablc fol-
Jowing three Bills passed by the Houses of
Parliament during the current session and
assented to since a report was last made
to the House on the 17th December, 1971:

(1) The Appropriation (No. 4) Bill, 1971,

(2) The Appropriation (Railwazs) No. 3
Bill, 1971.

(3) The
Bill,

Punjab Appropriation (No. 2)
1971,

10.14 1rs.
PUBIIC ACCOUNTS COMMITTLE

TWENTY-8tCOND RFPORT

SHRIMATI MUKUL BANERMJ (New
Delhi) : 1 beg to present the Twenty-
second Report of the Public Accounts
Committee regarding action taken by
Governmeat on the recommendations con-
tained in their Hundred and Tenth Report
(Fourth Lok Sabha) relating to Customs.

SHRI S.M. BANFRJEE (Kanpur) :
Why is she presenting it?

MR. SPEAKER : She is a Membet of
the Committee, I think she looks quite
nice while presenting.

SHRE 8. M. BANERJEE : [ am glad
that Mrs. Baneri is doing it

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Mr. Banerjes should be more
thivairous.
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PAYMENT OF GRATUITY BILL
APPOINTMENT OF 4 MFMBFR TO STATE
COMMITTFL

THE MINISTEFR OF LABOUR AND
RFFHABILITATION (SHRI R.K. KHADI-
LLKAR): 1 move:-—

“That this House do appoint Shri Hu-
kam Chand Kachwai vice Shri R.R.
Sharma, to the Select Committee to
which the Bill to provide for a scheme
for the payment of gratuity t0 empin-
yees engaged in factories, mincs, plan-
tations, shops or other establishmoents
and for matters connccted therewsth
or incidental thercto, was referred by
the House on the 21st Deceinber, 1971,

MR. SPEAKER - The question ;-
“That this House do appoint Shr fiu-
kam Chand Kachwai sice Shri R.R.
Sharma, to the Select Commitlee 10
which the 8ill to provide for a scheme
for the payment of gratuity to cmplo-
vees engaged in faclories, uncs,
plantation, shops or other cstabiih-
ments and for matters connected there-
with or incidental thereto, was refer-
red by the House on the 21<t Decem-
ber, 1971

The motion was adopted.

10.15 nirs.

DISCUSSION RE: STATEMENT ON
SUGAR POLICY

MR. SPEAKER : This discussion is
strictly for ome hour. The moment one
hour is over, this discussion will contlude.
No chits will be considered. The gentle-
men who stand will not be allowed. |
wish to make this clear now,

SHRI ATAL BIHARI VAJPAYEE :
Let the Members be brief.

MR. SPEAKER : We have no time
we have many other things,
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o wefam wvorre atda (virewge) ; wew
v, % < fawe wm

oo wwE = faae o wd A st &
fae war <@ W A/ wawer 7 o fee
sEw & o ar A

ot wefag avvaw qdq «fwA g fre
¥ gaw &% wifAd fev a O | agr o e
¥
1 fifaer

nEa APEY T AP R

SHR1 NARSINGH NARAIN PAN-
DF  Mr Speaher Su [ ramse a discus-
ston tinder Rule 193 on the statement made
by the Mmmster of Agricultuie in the House
on the 13th Duembe, 1971 regara ng Supar
Policy

Mr Speakcr S, | want 10 have at Jeast
ten minutes

MR SPLAKIR You miay hae o
minutes

oft wefog aroawy grdw ofmw § foazs
TTA AFAT F oA e weft o ¥ froan
1 W a7 wAT § 9 ww A 13 fresme o fmy
& fow & w10 wEE ST 14 TR I
¥ sy ¥ fow arfaet & Fam o s fon
7 50 TTRE D M oreE § 2 9T Y
o § v qrEw wew § J9T 7 fom smwR
& g, wy & woprL s S 97 e § ey
frirat aar weogd & W W Aty § o7 freny
dri R sy & o fafoam Afr o o
off § famr & wovn aferent TR ¢ 0wt
W ke T e am Y e §, &
hr uet g wow g A ¥ A v
mmmmmtﬁ{yﬁmmm
W ww 7 o 37 8 wwlry fafven frae o
qofiew fam & Wl o7 W SN A AR
vy s ffer sy X Ry nre a7 oG g AW
firdy W & W wry AnR oer W oW g
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£ THAT WATE AE ot fT o1 w9y rrar
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#a ge wiwat 4 fom w da fe oy
fiafrors stvw et ¢ T ke ¥ o
¥ wy fe st T wer TR X ww 10 Ay
oy wer + dfew I wx afreaw wy feay
sy witv filt sdfvr oRe & foasy § A
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mrfomanfaey & we ox wfwa gome
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[sfr acfag wrOaw @)
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ot wxfeg avoww o EFw Wi O
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VIR WU WA AT F ATSEI Y
fomr W av woet ?

SHRI D K PANDA (Bhanjanagar)
It 1s an cxpression of the genuine fee-

lings

wemR Wiy TR qe A i e
o1 wwaT ¥ )

That 15 too bad

off aefing wrovror af  stemey WErEH, WY
wig wg A & & ek ury & qre o e
&

MR SPEAKER Are they the Library
books or the hon Member's own”
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SHR1 NARSINGH NARAIN PANDE
They are from the Library

MR SPEAKER Wc shall have to
charge 1if the binding » damaped

wi fawfa fas (sveilgl)  oomr s
& qes A 4= et g froa & o 6
Fawgm frryorr oA g g & ) W\
T REH W A 77 ¥ AT ST fAeTar
AT § AT ART ¢ AT I AT N I wrar 4 frey
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T ¥ 8, fepre offy a1 wmverds gy o
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(s fogfer fira]
&, g W) Amare @Y wC e e dfegn W
By wwe & wely off wg & f6 o mm s
34 5 27 HYY g0l | o ey, i feee
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Lol A
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qifal W T TINEET A7 AE-ArET 9 A9
BT =nfed

# gazmar £ A=A A A T
AT "EET . & | mr @7 Fata e
e BT W FH F F7 10 To gfA frdem gAT
Fif L o fawi &1 fade # (3w w1 90
&207 T WA W veAaet & foqq wr4r 3tEa
weq 07 Afydm 9 a7 vad R4 § AR
g 5 a1 el o fAaae ¥ & f:r: 77 faoT
A SET AT AATFAT Fdr F1 2, T2 T
HEr a0 TF W, SaT 3t e 7w R A
ST AT 937 FOEAT R AT

faqr sty fo7® 3 wen Gmm owvw ¥ fAR
qrarfza 1 aF |
SHR! PILOO MODY (Godhra) :

I have been studying the sugar problem
for some time and 1 have come to the con-
clusion that the Government has no policy
on sugar at all, not cven a short term policy
much less a long-term noticy and they movs
from moment to moment and from day-to-
day to suit their petty political purposes.
This is a very scrious charge that 1 am
making against the Government.

The production of sugar has fluctuated
up and down, all the way from 45 lakh
tonacs to something like 22 lakh tonnes,
and next ycar we ar¢ cxpecting not more
than 33 lakh tonnes, which is a good 11
lakh tonnes short of our requirements if
we are to maintain the same level of exports.
I cannct underatend how, faced with these
facts, Governmeni cannot come up with
a policy which will solve these problems on
an emergency footing. I cannot under-
stand how the Government can expect a
shortfall of 11 lakh tonnes this vear and stiil
continue with the basic price of sugarcane
as it has been for the last six or seven years.

If vou were to study the figures of produ-
ction and the base price of sugarcane you
will see that every time the pricc has been

~
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mercased, over a period time production
has gone up  The production had gone up
ol the way up to 45 lakh tonnes two
years ago, and has started fallng sgamn
But the Government has not woken up
to that fact they say that even though
we fix base price of sugarcane, the
sugarciane grower wn fact gets more than
ties base price This 1s thewr only argument
This 18 not an argument which i going to
mcrease your production You have to
bring about a reality 1n the price that you
fix

They have fixed certam criteria, about
five or six, for arriving at the base price
of sugar If you apply those criterra,
under no circumstances ¢can you arrve at
the same figure year after year There-
fore, I strongly doubt the boma fides of
those who fix the sugarcane price 1 do
not think 1t has any relevance either to the
critenia framed by themselves or to the
roalities of the sstuation  Production costs
are going up, the cost of living 13 going up,
everything 1s gong up, but the pnce of
sugarcane must remain the same I cannot
be a party to such logic

ot speelt vw Wit (REUdA) e g,
g A Ay w1 qurer § g WA T A aww
¥ arar § 1 og garer apw wwd o1 | gow oy
ot tawr Afew foor wor wr Afew ww w
wg e W avw | ag g o s § R ax
Lu o GRGE LR R R ]
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R¥C g wrr fempwe e & ) et el Femelt
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Ry wrn § ) 0w g vl oo A v
g & xz ay fr feers WY agE o Wil
R foar wxr o« fRgeowr & Pt 70
20 Wrady we G2 fewrr § 1 wwd aTe we e
il wiie Tl oy wiforer e 8 1 efier
oy wmld o v o  welte wor fiear wer
& o uey aud? A Relt ¥ awt ¥y
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*SHRIS. P. BHATI'AG{ARYYA (Utu- '
beria) :. Mr. Speaker, Sk, -many . discus-
sionshweukenplaeemth;sﬂameonm.
Government's sugac pojicy but every tiss
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that will be given to the cultivators nor
any fitrh atrangement has besn made to
pay them in cash

Sir, the House has in the past discossed
the question of arrears that fail due to the
sugarcane cultvators  The sugarcane culti-
vators are compelied to sefl sugarcane to
the millowners even on deferred payment
basis because they cannot keep the crop
standing i the field but they do not get
their payment and 1t runs into arrears  The
hon Members from U P and Bthar have
already stated about the difficulires that
are being experrenced by the sugarcane culti-
vators m their States Mot that the Govern-
ment are ynaware of thest things but they
have not donc anything to ameliorate the
difficulties of the cultivators  ‘The Govern-
raent have always been saying that they have
adopted a good sugar policy but the policy,
we find, does not take into account the difly-
wijtics of the culuvatois and uniess the
difficulties of the cultivators are removed
the policy cannot be termed as a ‘good
polky’ as 1 being claimed by the Gowt
Fven in today’s statcorent no guarantee has
been given by Government about the pay-
raent to be made to the sugarcane growers
and about cash payment

Bir, todsy ‘Bangla. Desh” 18 a free country
They will be requinng sugar from us and
this will rase demand for sugar. But
uniess we are able to fix the consumers’
price for the sale of sugar and give g guarasn-
toe aboot the stability of the price, be it
at Rs. 2 or Rs. 210 per Xg., the profiteers
wll take advaniage of the srtuation and make
hay. In Defhy abd m West Bengal sugar
is'betng sold at Rs. 2,50 por Kg. When this
sugar will be exported to Bangla Desh, it
wik be sold for Rs. 3 per Kg. Thusthe
Government Is only making explohiation
by the millowners moye smooth by their
owill actioh, As n wsult of the Govuene
ety poticy the sigiooane Sultivtors sad
A4t contuinits s heing barased alike and
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in this matter, as I have almady stafed, the
Government are indirectly belpng the sugar
millowners to explost thesc itwe classes
of people. Untl and unless this esploita-
tion 15 stopped, we can never mMprowe
the sugar policy On the other hapd, of
the Government are able to correct ther
present policy, then wath the growth in
demand for sugar, which 15 mcreasing and
will further mcrease i future, more pro-
gress can be achieved in this field

Sir, the Ahmedpur (Birbhum) Sugar
Mill was closed down in West Bengal  The
millowner did not pay the sugarcane sup-
phers which amounted to Rs 1 lakh The
machines were erther sold cheap o1 they
were got lotted  Sir, if only the Govern-
ment adopt a good policy, the production
of sugar can ULe rassed, the production of
sugarcane can be rased, the consumers
wan get sugar at a reasonable price and the
lot of the cultivators can also be improved
Bul instead of domng this 1l the Government
contimues to isuc only statements and allow
the millowners to exploit the consumers
and the cultivators, no good will come out
of st Therefore, the policy has 1o be cos-
rected and Gusernment must adopt a firm
policy whith wil guarantee price for the
cancgrower on the one hand and also a
fixed sale price of sugar for the consumer on
the other The sale price of sugar should not
be more than Rs 2 and if any one charges
more than that the traders' property should
be confiscated and he should be punished.
The money thus denived can be donated
to the Defence Fund Let Government
adopt & firm policy to ensure that the con-
sumers get suga at a reasonable and fixed
price and also the cultivators thewr legiti-
mate dué. With these demands, Sir, I
conclude my speech.

SHRI 8. M. BANERJEE (Kanpaw) ¢
Siz, we have heard & rusouk fhat the Constl
tution Amendment Bill is not coming up
e consideintion today.
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MR SPEAKER :
: "\,yclu know it Welt.

= SHRI S, M. BANERJEE But it has
not. vet bu.n announced officially. If that is
~correct. we must congratulate the Prime
Miniiter for her wisdom,

MR. SPEAKER : She has afways wis-
dom, _

R s m‘u a rumour;

. SHRI §. M. BANERJEE : Now that
we will have some surplus time, 1 suggest
there should be a discussion on the inter-
natioral  siwation.  Since  Shri Swaran
Singh is not here, we are not going to dis-
cuss the United Nations. But we want to
discuss two other issues.

MR. SPEAKER : He has u.knack of
raising ‘such issues.

SHRI S. M. BANERJEE : Sir, you will
not hear my voice for two months from now.
One 1s about the release of Sheikh Muji-
pur Rchman. ..

MR. SPEAKER : You know the knack

of getting time for what you want and 1
am always alert about it.

. SHRI S. M., BANERJEE : And the
second point is that Bangla Desh leaders
have -demanded an - international {ribunal
. to try those military officers who butchered
" people in Bangla Desh even after surrendor.
.-More surrénder -also, they raped our sis-
- ‘and- mothers. So, naturelly, there
shanld bt some lntemmoaal tribunal to
--(ry them. ) ) . .
Thm are the: two m:portam issues.
‘ “ﬂwfewlhcquenmaboutthecondmt
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its' position very cleur' the other day. ‘The

Minister l\eeps ‘making it clear every éiy - o

There are ‘certain reasons:" they do not
want to come forward with the discossion
unless the Foreign Minister retarné. Un-
fortunately, he has ‘been wvery busy, dnd
usefully busy, there. (Imterruption)

SHRI S. M. BANERJEE : Let. them
make a statement about bhcnkh Ml.mbur
Rehman. -

MR. SPEAKER : R is for them.

SHRI DINEN BHATTACHARYYA
(Serampore) : The Prime Minister should
make a statement st feast gkt Sheikh
Mujibur  Rehman, So many things are
coming in the papers.. Ar¢ we to believe
them? (Interruptions) '

SHRI 8. M. BANERJEE : We
want a statement from the Governiment
about it. Today is the last day of . the
Let a statement be msde about
it.  (Interrvption) '

MR. SPEAKER : The
ister is not here...

SHR! S. M. BANERJEE : Let 2 state-
ment be made about Sheikh Mujibur Reh-
man. The Foreign Minister has nothing_to
do with it. That is not in the United Nations.

Foreign - Min-

MR. SPEAKER : That:
You hmre saxd what you. wanwd lo $ay. .

DR RANEN SEN {Baram) mm‘;'

5 Al rght.
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DR. RANEN SEN : *+

MR. SPEAKER : You know my posi-
tion, What has the Speaker to do? Let
anything come; let them be ready. I will
sit even for the mght. When you know
the whole position, why do you go on like
that ?

SHRI 8. M. BANERIJEE : Let them
make a statement about Sheikh Mujibur
Rehman at least.

MR. SPEAKER : | understand
the Constitution (Twenty-eighth Amend-
ment) Bill is not coming.

AN HON. MEMBER : Let them with-
draw it. (Jwerruption)

The rule is that under Rule 194(2) the
maximum time would be one hour. 1
think, if the Constitution Amendment
Bill is not coming, we can relax the rule
with your permisston.

11 bours
SOME HON. MEMBERS : Yes, yes.

MR. SPEAKER : 1 think I need not
have asked you. Even without my per-
mussion, you would have continued. But
this is the formality. Half an hour for
this and then {the other maltter about
the killing of Santhals we can have a
little time more and after ‘that 1 will say
you good-bye.

SHR1 DINEN BHATTACHARYYA :
There 1s one matter connected with this
Constitution Amendment Bill which has
been withdrawn, In the papers it has
come out that there will be elections all over
India excepting in the three States of Tamil

, Nadu, Kerala and West Bepgal. So I
want to ask Governmwent whether it is
the decision of the Govwernment.

MR, SPEAKER : You van ask it at
some other timp, Unlest we know somes

.
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SHR1 DINEN BHATTACHARYYA :
They must come forward with a statement,
We are not going to meet tomorrow, Then
neither you nor we will be here...
(Interruptions)

MR. SPEAKER : You are a wise
man. Will you please hsten ?

SHRI DINEN BHATTACHARYYA :
But, Sir Mr. Munsi s going around West
Bengal and spreading all sorts of rumours

(Interruptions)

SHR1 PRIYA RANJAN DAS MUNSI
(Calcutia South) : 1 will teach you another
political lesson. ....... (Interruptions) 1 carry
no weapon. I am wielding only a poh-
tical weapon,

MR. SPEAKER : You want tp quar-
rel even without any occasion?

PROF S. L. SAKSENA {Maharaj-
ganp) : Sir, the conditions this year are
not different from the conditions that pre-
vatled in the country in 1968. 409, free-
sale was allowed and 60%; was controlled
sugar that year as well. At that time the
sugarcane prices were Rs. 18 to Rs. 13 per
qguintal. Those were the prices.  But even
though we have now fixed 409, frec sale,
stll the price of sugar cane is Rs. 8.50mn
hast 1.P. while it was Rs. 12,75 at that time,
So, 1 want to say that tiis is very wrong.
You say that we can strike a bargain. If
you want us to bargain, we can do it. But
we do not want to do it. You must remem-
ber that gur is selling at a price of Rs. 100 per
quintal and the canegrower gots Rs. 12
at home itself while after spending the whole
night in the wmter, at factory gate he gets
only Rs. 8.50. 1, therefore, say that the
Government must fix the ptice for sugar-
cane at least at Rs. 12 per quintal. In fact,
the sugarcane price paid to the growes shoald
be Rs, 15 or Re.16 because that is the price
at which sugarcane was 30ld in 1958 when
40% sugar was given for fioe sele. It is
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1 Government’s own interest that if they
want more sugar, they must raimse the price
of sugarcane Otherwise, cane will go to
gur and khandsars umits and not to the
surgar mills The sowings of sugarcane
i January and February will also be low
if price of sugarcane 15 not raised This
15 one aspect which 1 want to pont out
It we want to avoid sugar famine this year
and next year we must increase the price
of sugarcane to at least Rs 12 per quintal
This 15 very essential  There should be a
proper policy on sugar There 1s no sense
m saying that sugar price wilt not be raised
The price of every other thing has been rai-
sed 1 am sure Government will take into
consideration all these aspects Govern-
ment are always saying that the price of
sugar should not be dllowed to rise very
high 1t 1s only possible when the price
ot sugarcane ts incteased 1 can tell you
that the price of sugar will be Rs 3toRs 4
per kilo in March when Parhament meets
again  You cantstopit But the growet
will not get his due it you don t rane the
Lane price

SHRI ¥ NARAYANA RAO (Bob
bih) It 1 clear from various repmits
that the sugar ndustry 15 ciclical in cha-
racter The Goveinment have not cor
rectly regulated the cane price 10 be pay-
able to the canc gtowers Whenever
sugar price mcreases there will be a ten-
dency for canegrowers to inciease the
production But once there 15 unex-
pected growth, then the prices will fall
There will be competttion from the gur
industry and from the khandsar: industry
Therefore, in all this situation, the only
person who 18 affected 18 the cane grower
He is not compensated. Ho 1s pot get-
ting bensfit When there 15 shortfall
he 1 compelled to give sugarcane to the
sugar Tactotwe, When there 15 surplus
he has to face lot of difticulties and bard-
ships in supplying the sugarcane to the
suger factones.
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Molasses 1s one of the mmportant in-
gredients that comes from sugarcane
Under the Essential Commodities Act
the price 1 fixed at 4 very low price The
fixed price of molasses 15 Rs 6 and odd
per quintal whereas 1ts réal value in the
market 1» about Rs 100 | want the
Minister to consider this aspect

There 15 one more point that 1« to be
highlighted The Government fixes the
mimmmum price, but unfortunately, it
understood by the sugar industry as the
maximum price The mimmum price 1s
fixed on the basis ot the mmmum suc-
rose content 1 the sugarcane This
varies from Slate to State  Such
buing the casc there 18 every rcason that
the mmmmum price of sugarcane should
be regulated in consonance with the vary-
mg content of sucrose i different bdtates
This 1s an aspect which the hon Minister
should consider

SHR1 DK PANDA (Bhanjanagar)
At the outsct L thank you, Mr Speake
for hdving allowed discussion on this
subject because there 1s some realisation
that there 1s a real crivts 1n the sugat n-
dustty among the canegrowers and also
aniong consumers

The Government has been following
a policy which has buen favouning only
millowners Mr Pandey has stated the
facts All the facts go to show that the
policy which has been followed has been
helpng only the sugar mll owners hike
Mody and Birla to harvest more and
more profits

T will give one or two examples to show
bow the Government has bowed down
its head, how the Agriculture Mnstry has
bowed down 1ts head before tho sugar
pullowsiers They demanded decontrol
ol sugar, and the Government allow-
od it They effected jt: Whit has
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happened ? Before decontrol, the price

of sugar per kilogramme was Rs. 1.63,
and after deconirol, what is the price ?
It is already admitted by everybody. and
" the Government has also fixed it at Rs.
2.10. though actually the prics which is
obtaining in the market is from Rs. 2.25
to Rs. 2.40. Who has harvested the
maximum profit because of the price risc
in sugar ? It is the same Birlas. Modies
and the big capitalists in the sugar in-
dustry.

%

Further, the Government  has  given
another concession in the form of rebate
on sugar production; between Ist October,
197t and 30th November, 1971, if any.
sugar has been produced, then, in excess
of 80 per cent of the sugar production.
the factories were allowed a rebate of
Rs. 17 per quintal. On account of this
also, it is the same sugar millowners who
have again harvested a windfall.

Thirdly, in reply to a question that was
tabled, the Minister, Shri Sher Singh,
made an observation from which also
it is very clear that so many other con-
cessions have been given to the very same
sugar millowners, because they have the
sugar millowners’ association which is
a very old one, and they are quite properly

organised; they are strong enough to
excrt pressure on the Government. So,
the Government has been consult ing

them only, and have been again giving
one concession after another. They have
banned even the crushing by  power-
crushers in the khandsari units. All this
was only meant to help the sugar mill-
OWNErS.

The arrears of cane prices are there
with the same sugar millowners. [N
Uttar Pradesh alone, there are Rs. 13
croves and in Bihar, there are still Rs. 2
crores pending. Al these years, it is the
very millowners who were taking away
the intcircst and were enjoying the heavy
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very money which could
the canegrowers and
the canegrowers could have definitely
produced more sugarcane if that money
had been given to them. After having
been tired of waiting and waiting, the
growers have now diverted to other crops.

interest on that
have been given to

Now the crisis is that there is going to
be a shortage of sugar production. Next
year. we shall be facing a crisis in  sugar.
From that point of view, may 1 ask why
the Government are consulting only the
sugar millowners ? As per ths  state-
ment,, it is very. very clear. 1 would say
that this statement has designedly demonst-
rated the policy of this Government.—how
they are favouring these very millowners.
Wiy they are wedded to such capitalist
intercst, 1 do not understand. From
this statement, it is also shown that the
Government have consulted only the joint
stock companies and the cooperative
sectors; not the canegrowers’ association.
There is the All India Canegrowers® As-
sociation in India, of which Mr. Genda
Singh, who is now ill, is the President.

Mr. Pandey and 75 other Members of
this Parliament also made a representation.
and they subnmutted a memorandum to
the Prime Minister and we met the Mini-
ster of Agriculture several times. There
was a debate for four hours, and the Spea-
ker was kind enough to extend it to an-
other two hours i the last session. In
spite of all these things, the Government
are gomng on paying careful attention to
the demands of the sugar millowners
and are contributing in that way to the
illegal amassing of wealth of these sugar
millowners, on the one hand. On the
other hand, they are violating the statu-
tory provisions under the Cane Control
Order in respect of the fixation of cane-
price. It is not the canegrowers  who
are to beg here, or on behalf of the cane-
growers we arc not going to beg the Min;_



37 Dty rz, Statz ment

ster of Agriculture or this Government
should incrzase the price of
increase the price
to be taken into
order

that they

cane. You
because two factors have
account under the cane control
what is the return from alternative: crops
and secondly, what is the actual cost of
production ? Has the Ministry ever stu-
died those two aspecis ? Several
questions were put by us, even by MPs
of the ruling party. In spite of all those
questions, the Government had Dbeen
displaying an callous attitude
towards the cane growers’ demand for
Rs. 100 per tonne. On the onc hand they
have been having illegal bilateral talks
only with the millowners and are giving
them concession after concession. But
for the cane growsr the price which was
fixed in 1966 at Rs. 72.37 still continues,
in spite of the fact that inputs such as ferti-
lisers, etc. have been costing the farmer
much more than before. What is the
conclusion (o be drawn from this ? There-
fore, 1 demand from the  Agriculture
Minister that he make a statement here
and now declaring Rs. 100 as the price
of cane.

have to

tmes

utterly

Now, as regards Orissa. Yesterday
some statement was circulated by the
Agriculture Ministry and in different

zones the price that was given was left
to the concerned people. Are you going
to leave jt to bilateral agreements with
the sugar industry without a statutory
minimum, which is an obligation, a man-
datory obligation on this  Government
—to fix the cane price under the cane
control order. This is an order under
the Fssential Commodities Act. Why
should vou bypass such a statutory pro-
vision and allow the growers to go to the
doors of the millowners to beg for an
increase in price ? Are you allowing the
cane growers to organise themselves
and gherao the millowners and take as
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much as they can ? You will not approve
It is the duty of the Govern-
price, the statutory
loosely

of that also.
ment to fix the cane
mininfem price. Here it is very
stated : Tt is imperative in the interest of
cane growers, industry and consumers
that the cane price should also bz made
higher’.  Millowners will increase it.
Have vou no duty towards the growers
who arc two crores. in fact | agree with
my friend who says it should be multi-
plied into five. that means ten crores or
even fifteen crores of people who are con-
cerned with this matter. The matler
should be resolved by the Government
today and the Government should declare
that the price is Rs. 100 per tonne.

M. RAM GOPAL REDDY
(Nizamabad) : I have been hearing the
earlier speakers. | do not want to be
emotional: 1 want to be practical. 1| do
not know why the policy of the Ministry
should be so violently attacked. I know
how the policy has been pursued by Mr.
Ahmed. When prices went up to Rs. 235
a bag of sugar. the other day he suggested
to the co-operative sector and  private
sugar mills,—I am one of them—

SHRI

sector

without  putting any control,  that
sixty per cent of the sugar
stocks should be delivered to the

Government at Rs. 130 plus excise duty
and the mills accepted it in full. The co-
operative  sector people  immediately
agreed for the proposal of the Minister
and were supplying sugar at the above
rate. So it cannot be sold for more than
Rs. 2.10 per kg. in Delhi; if it is being sold
at a higher price, it may be old sugar;
when new sugar comes into the market
it will certainly be sold at Rs. 2.10 a kg
The man who sells it at a higher price will
certainly go to jail. This we must under-

stand very clearly.

In 1969-70 we produced 43.6 lakh tonnes

in 1970-71 it has gone down to
»

of sugar
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38 Jakh tonnes. Now it is going to 33
lakh tonnes. In two years our sugar
production has gone down by about 11
Jakh tonnes. Meanwhile, in two years
our sugar consumption has gone up by
12 lakh tonnes. We have to export about
3 lakh tonnes to Bangla Desh also. The
minimum requirements of our country are
not less than 50 lakh tonnes We mie
having only 9 lakh tonnes on hand. Thi
year al amy cost we have to produce 4)
lakh tonnes. There iy sugarcane, but
there 1s danger of its beng diverted (o
gur or khandsari and we inay have a
shortage of sugar So, I appeal to the
Minister to persuade the sugar mill-
owners and the co-operative sugar faclo-
11¢s 10 pay & minumum of Rs. 10 per quintal
to the sugarcane growers provided the re-
covery is 10 per cent. For gieater re-
covery there should be proportionately
higher price. In Maharashira the sugar
mills are already paving over Rs. 125
per bag because the recovery 15 about
12 per cent. In our State we are alieady
paying Rs 88.20 where the recovery s
more, 1 request the hon. Mimster to call
another meeting of the co-operative sugar
factories and the representatives of the
Sugar Mills Association to declare Rs.
10 per quintal for 10 per cent recovery
with proportionate higher price for higher

recovery.
4

[

Pl

SHRI NARSINGH NARAIN PAN.
DEY : Joint Stock companies should also
be tahen into consideration,

ot cwer fewx  (aom) sl
wqeys wgew, feerr ot v 2o ¥ 3w A
At s T g Y ik gu Fww o et A
wf from, wiw send frdy o durare 3,
Iw & ofosw AT wmom & ysten et
ww it frwar | g GRS A iR )
w3t gy oo ) e ey ot Biewrer, gt
Wi afors Ch oo Y et o
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v wEHaw § TORT WTY A% ww i A
ar§ § s few oy & 2w & v A o Ifee
o & ot o wew ox faaow o ad |
o% o wfew wEn g 3 & W Al
gE ¥, wveTT o o 97w & frero s
wfgd

AT qrEg ot X o quta w g fe
TH OSTAW ¥ JXN 10 To  FAT qrfEd
otv 7z Sfer T}, & ot W wTEwE e
B 9% o wawr faeen aifgh o Sfer o
frara ®Y 10 To TR FTAW W HravE T
i d agr & I AT %7 s fremn
wral g frfem ® v w1 Sfer @ @
wgr fon, afir v forir & ww Gt danfran
w3, T Sy e A et Wy
af g 1 & wwAr gfe geRw 3w
T A &7 fawer aEvm o faerr Y wife
F ) WA T FEE A @ @ S A
aEail F wpr ¥ fF W &) Gw Fw oY
a), OF FPA AGT QFS FATC AW K g
oy ATeT & 1 wae femTr WY T WY g
gy famr ar & anwarg fn feame o 4 gy
A E wm w AT

5 W g & fn fram A ach woerT W
w1 o rewr oY § i fweny wr v 3w 3l
% aorfan giewmr e ey 1 ot firary
# s giewr € ot 8, agt woe
o T o e s ROl B
& wawen g 6 WRE WX, GEW
o gud agg & o wove @ &, frr Ywoe
g g 8, Wit & Fednr vt e
¥ 9w A sTwGE e ewad
FTETETTAONT e TEr oy« wr fem
wAw ¥ ol ware & wgrd ow & ek qw Wy
i woR §, Sarare W agdr § ) e fram
# e o ey mft frar qur ot v B
a0y o foe ol o bl Rrevdtr
ar A ¥ v wed end o Wt wive e
o e
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3 eIt F A & NY WgmE & FaAr
TENEF IFESHT F9 Jed | TA gET
A I@AT A @IaATE fF g FwE qaTq
F R ¥ FETTEem 1 omw faEAr o
fFamt & SR § A sEer ae d
398 F41 7 e 1 anagife qare=T
T @ I | A AR FT 3R
AR AFT & M & q9AfaE JaT §
g dr framt &1 ardl w1 AR fs 1 Tw@b
auaa &, T 1 A mfﬂrﬁgm
7E WE | fFEm omi g g, afEa—

TS Al qEA AT FI B,
oW gH A Iz AT AT A2

TR IWF fFam | mar fee fFae
F F TA TG F AT g AR
# Fgmr =gl g fram &t omwen &
q7H qET CTH 3

*SHRI K. SURYANARAYA A
(Eluru) : Mr Speaker, Sir, during the last
five years, this House had discussed the
issue of Government's Sugar Policy many
times.' Hon’ble Members from al par-
ties had been pleading for a fair deal for the
sugarcane growers. I regret to say, Sir,
that this has become more or less a ritual
with the Members highlighting the plight
of the grower because of the minimum
price fixed by Government and the Go-
vernment repeating their intention to step
in and do something to help the farmer.
I am rather pained at this attitude of the
Government. The Government is more
solicitous about the needs and convenien-
ces of the mill-owners but till today no-
thing much has been donc for the sugar-
cane grower. After looking to the nceds
of the mill-owners, than probably they
would, if" at ail, think of the nceds of the
grower. ow the Government has come
out with the plea that in certain States
the prices of sugarcane have been revised.
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But in the case of my ewn State, our Chief
Minister has expressed his inability to do
anything in the matter.

Because the Government does not have
any clear-cut policy in regard to sugar,
there prevails much confusion. The gro-
wer is not interested in producing sugar-
cane because there is no guarantee for
him that he would get any remunerative
price. If he starts cultivating tobacco,
he is assured of its purchase by the various
factories in the country. It earns a lot
of foreign exchange and he is in a happy
position because of this, with the {fuid
situation prevailing in regard to sugar,
the farmer is increasingly shifting to the
cultivation of other cash crops than sugar-
cane That is why you notice that over
the last two or three years, the acreage
under sugarcane cultivation has been
dwindling and consequently the production
of sugar has also come down to 22 lakh
tonnes from about 45 lakh tonnes. But
the Government does not seem to be
awake to the serious situation develop-
ing now. They are more concerned with
the amount of excise duty collected. I
submit that this is not the correct way
of looking at the problem.

Sir, in this House and outside, we have
been demanding that justice should be
done by the farmer and a remunerative
price should be fixed for the sugarcane.
You have scen here today, Sir, the una-
nimity of the demand from the spokes-
men of the various parties that took part
in this discussion. The demand has been
for fixing the price at a minimum of Rs.
10 per quintal. Some of the Hon’ble
Members have even asked for a higher
price.

The Government consults all the Op-
position Lcaders for a consensus on any
vital and crucial issue. We have seen
this procedure in this session also. So,

*The o1iginal speech was delivered in Telgu.

(d
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in the case of sugar policy also, I request
the Government to treat this as a national
problem and invite all the leaders of the
parties. and come to an agrced sclution
tv this issue, of fixation of price for sugar-
cane.

I regret to say that the Government
has been following a policy favourable
to the mill-owners only. The All India
Sugar Manufacturcrs Association and
those who do not pay any excise duty
have waited on the Government in a de-
putation and the Government have ac-
ceded to their request for decontrol. Ear-
lier to decontrol, in certain parts of the
couniry, sugar was available at Rs. 1.60

kilogramme. But now sugar

225

or so per
prices have shot upto more than Rs.
per ke. This is the effect of decontrol.
To whom does this amount of rise in the
retail price of sugar go ? Obviouslv not
to the sugarcane grower. Over the last
five years, as | have said earlier the mem-
bers of this august House have been un-
animously demanding a fair deal for the
sugarcane grower and now the benefit
goes Lo the mill-owners. It is a sad com-
mentary on our professions and I am
sorry to have Lo point this out here today.

The agriculturists are not an organized
section of society. You are also aware
that the wages of agricultural labour have
also been going up. With the price he
gets for the sugarcane, mostly in a distress
sale, and with the additional burdens
by way of wages for the agricultural labour
and the general rise in the cost of living,
one can ecasily imagine the miserable
plight of the sugarcane grower. His
plight cries for immediate redressal and
justice. I, therefore, request the Govern-
ment not to tarry and delay a decision on
the fixation of a remunerative price for
the sugarcane.

SHRIMATI SHEILA KAUL (Luck-
now) : The year 1971 started with an
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opening stock of 14 lakhs tonnes. of sugar,
The estimated production for the current
session would be 33 lakhs tonnes
a total of 47 lakhs tonncs. Out of this
40 lakhs tonnes would be for home con-
sumption.

making

The hon. Minister bad discussions with
industrialists about sugar production and
cane prices. It would have been much
better if he had also consulted the sugar-
cane growers because they do the real
job and they would have becn abie to tell
us where the shoe pinches.

The Minister's statement says that it
is the sugar industrialists who came for-
ward to offer better prices to the  cane
grower. It would have been better if the
government had taken the initiative of
giving more price to the sugarcane gro-
wers than giving the initiative to the in-
dustrialists.

The prices fixed for sugarcane aie less
than what the growers wanted. While
in UP we were given an assurance that
it would be to the tune of Rs. 10, in
Maharashtra it is Rs. 9. In Lucknow,
the price of sugar has gone up. Not only
in Lucknow, everywhere, the price of
sugar has gone up. The Minister was
kind enough to say that he would sce
that the prices do not rise. But the sugar
price has risen every year.

There are about 2 crores of sugarcane
growers and nearly Rs. 11 crores are due
to them. No mention has been made in
the statement as to how that money is to
be given to sugarcane growers. Unless
the farmer gets his return, he cannot put
in good fertiliser and other things to get
more yield from sugarcane. The sugar
content cannot increase unless you put
in good fertiliser and other things. So.
I would urge upon the Government that
the price of sugarcane should be at least
Rs. 10 per quintal.
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MR SPEAKER The hon Mnster
SOME HON MEMBERS rose

MR SPEAKFR  Therule 1s that the
members who had not sent therr advance
mtimation cannot be allowed 1 have
accommodated all those who have sent
me therr names

The hon Minister

FHEF MINISTER OF AGRICUI -
TURE (SHRI F A AHMED) Mr
Speaker Sir [ am grateful to the hon
Members who have made their obser
vations on a very vital policy So far
as sugar policy 15 concerned n the course
of the discussion a large number of ques
tions have been waised One particular
guestion on which emphasis hay  been
Jlard by hon Members 1s regarding the
price given to the sugarcane grower

| woyld hke to deal with the important
potnis which have been raised in the
course of this discusston and 1 would
Ihe to pomt out that after taking nto
considgrauon the general economic pic
ture, the observations made by the gio-
wers, the observations made by the industiy
and by the Apgrcultural Pice Commus-
sion, the Government fixed the mummum
prce of sugarcane at Rs 737 for re-
gowery of 94% Here, m fixing the price,
§ just want to bring to the potice of the
House that this was a notonal prie.
Below this price  they should not sell the
sugarcanc but there was nothing to pre-
verd the sugarcane growefs to get a higher
price thian the mintmum price Lhat has
betn fixed by the Government (Imter-
ruptions) Now, therefore, because we did
not increase the mummum price for other
foodgrams, 1t was, therefore, considered
necessary that the mimmum pnes fixed
last year for sugarcane also should not
be increased having repard to the economis
chuditons and the effpct aay increase n
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sugarcane price will have omn other fopd-
gtains  Anyhow, the hon Members are
aware that the price of sugar was mncreas-
ing from time to ttme and we had suffi-
cient sugar Therefore, we allowed de-
control in order that the forces of demand
and supply may have free play and a
reasonable price for sugar arrived at  But
when we found that the price of sugar
was increasing and the sugarcane growers
were also not getting the higher price
than the fixed by the Government I sent
for all the industnalists and the co-opei-
ative owners and had a discussion with
them and after discussion 1t was agreed
that the mimmum pice given by them
except n a few States will be Rs 8 S0 and
m some places ke the Western UP 1t
will be Rs 9 In Maharashtia 1t will be
about Rs 11 In Punjab also 1t will be

SHRI M RAM GOPAI RfDDY
In Maharashtra, 1t 1s for field dchivery

SHRI F A AHMED In the Punjab
it will be Rs 9 per quintal It 5 true
that so far as Andhra Pradesh Tamil
Nadu, Mysore and one o1 two other areas
Iike Orissa are concerned, no agreement has
yet been arrived at  But 1t 15 our effort
that there also the mimmum price paid
to the sugarcane growers should not be
Jess than Rs 8530 That has been ac-
cepted by them and that s the advice
given by us and accepted both by the m-
dustry as also by the co-operatives and
I hope that the canc.growers will mow
get more price than what has been statu-
tonly fixed by the Government

AN HON MFMBER  What about
fhhar ¥

SHRI F A, AHMED
mummum price 15+ Rs 850

wt fgfr Sy ¢ bt 30 6o F Pt e
§ TR ST O W A o P R
it 2y Fewdt whis § ¥ ok ws e
& wra fomwr o 4, By 2

in Bibar, the
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SHRIF A AHMED In UP it s Rs
9 (Interruption) | there are any com-
plamnts that this price 15 not beng paid
i such complaints are brought to mv
notice, § will certainly look nto 1t

SHR]I NARSINGH NARAIN PAN-
DEY The represcotation of the sugar-
miJl owners assouation itself was given
in the month of September What has
happened to it ? They said that they will
pty R, 9 at least as rumimum cane price
Why have you not accepted that > Why
hive you fixed Re 850 or agieed with
the rmullowners ’

SHRI F A AHMID We hawt not
fixed That was our recommendation that
mmimum should be like that I he 15
preparcd to pay higher price we have no
objection (o that  We have not  hxed
any rate at all

Hon Members 1re aware that the prue
of sugar eaily in December has  been
increasing to nearly Rs 23 ot Rs 225
per A g 1L has been agreed to by the mill-
owners that consumers will get 607, of
the sugar at Rs 2 per kg through the
fairr price shop Now, 409 will be the
free sugar for which the price as it 18 now
pievathng would be Rs 23 per kg My
information s that the present price is
Rs 23 or Rs 225 It 1s not more than
Rs 235 i any place But, | hope this
will provide a tremendous relief so far
as the domeslic consumers are concerned,
because  acgording  to  our  assessment
only 30°, of the sugai released 1 required
for the purposes of domestic use and we
have iuxreased this to about 60 per cent
Therefore all the domestic copsumers
will got sugar at fixed price except in Delin
where due 1o ociror dupies, the price will
be more by 8 or ¥ pame compared to other
pinoes

PROF § 1L SAKSENA ° Have yon
fined the prioe of free sugar ®
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SHRI ¥ A AHMED We have not
fixed the price of free sugar

AN HON MFMBER It will self at
Rs §
SHRI F A AHMED It cannot be

Rs 5 Actually it anybody wants more
he can buy 1n the free market and he wall
pay lugher price than what is fixed

SHRI NARSINGH NARAIN PAN.
DFY  How much higher ®* Why do you
not propose nationalisation of these fac-
tories ? What s now 1n between ?

SHRI t A AHMLD If they charge
unreasonable puce Government will cer
tainly take necessary action it will not
be more than Ry 235 or Rs 21 which 1»
now prevathng before this agieement was
arrived at

Then the question was asked about
the sugar poliy We have certan ob
jectives which we wish to pursue and
which we are pursuing One of the ob-
Jectives 15 that we must have sufficient
ptoduction 1n the country which wiff
sausly the consumers demand m the
wuntty 1t should not only fulfil the
wonsumets  demand, but will have to
catet to export also  under our commut-
ment to outnde counfries One of the
obyectives 1s that consumer should get
sugar at yeasonable pnices The third
abjective 18 that the cane-growers should
get reasonable price for came cultivation
These ate the obye¢tives which we have
been pursuing and having regard to the
general econonuc gondiion we thought
that tlus was pot the opporiune time when
the statutory muumum price fixed by us
should be mcrcased to more than what
wat fixed last year, and, therefore, we
havé mamtained the stanes qee  Bul,
as [ baye pointed opt, that does hot mean
that tha sugarcans growers will bive tp
wel] their sugateane af those prigl  They



51 Discussion re. Statement

[SHRI F.A. AHMED]

can get prices higher than that fixed by
Government. | am glad to announce,
and I think the Housc is already aware
of it, that in nearly 83 per cent of the
areas, the industrialists and co-operatives
have agreed to give a higher price than
that fixed statutorily by Government,
and the minimum which they propese
to give in these areas is Rs. 8.50, but in
many places they will be getting even
higher than that, and if there is any com-
plaint from any qudrter, I shall again
look into this question and see that the
minimum agreed to by them is actually
given to the cane-growers.

SHRI M. RAM GOPAL REDDY
Are Government going to change their
pelicy for the whole year ?

SHRI F. A. AHMED We do not
wish to change the policy, but if circums-
tances demand and if the industrialists
do not behave properly, then Govern-
ment will have to consider changing the
policy in order to see that the consumer
gets sugar at a reasonable price and the
cane-growers also get a reasonable price
for their cane. Another question which
had been raised was that the production
of sugar was going down. It is a fact
that sugar production has gone down
during the last two  years. But there
arc several reasons for this. One of the
reasons, why during this year particularly
sugar production has gone down, is that
not only was there less are a under sugar-
cane cultivation but therc have also been
bad crops in a large number of areas.
In Mabharashtra, on account of scarcity
of rains, the crop has suffered. In Bihar
and UP, sugarcane cultivation has suffered
because of floods. So, there is less sugar-
cane than last year, not only because the
area under cultivation is less but also
because of bad weather conditions. Tt
is also true that in UP and Bihar and
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particularly in UP, the area under culti-
vation is less. The reason for this is that
the cultivators there think that i is now
more profitable for them to have culti-
vation of other crops in the land than
sugarcane cultivation. Sugarcarc takes
practically the whole vear while it the land
is utilised for purposes of cultivation of
other things. they can have multiple crops
and so on and they can yield better results
income because of better utilis-
there is some

or better
ation of land. Therefore,
diversion from sugarcane cultivation to
cultivation of other crops.

SHRI B. P. MAURYA (Hapur)
If Government do not increase the price
now, the area will go down still further.

SHRI F. A. AHMED : That is not the
reason. We do not wish to compete,
as I have alrcady pointed out. {f is also
necessary for us to have other foodgrains
which will be very helpful for the country’s
economic condition, and. therefore, we
do not want to have competition between
one crop and another. We shall see that
we try to have whatever sugarcane is re-
quired for purposes of increased sugar
production, and we should also give rea-
sonable price to the sugarcane growers.

I hope with this minimum price now
agreed upon by the industrialists and
co-operative factories, it will be possible
for the sugarcane growers to get higher
prices than what has been fixed by Govern-
ment, namely, Rs. 7.37 linked with 9.4
per cent recovery. If the recovery is more
than 9.4 per cent, the sugarcane grower
will get a higher price. One hon. Mem-
ber has pointed out that for a recovery
of 10 per cent, the price should be fixed
at about Rs. 10. That will be the amount
more or less which they would get. Where
the recovery is better than 9.4 per cent,
the sugarcane price will be higher than
even Rs. 8.50 or Rs. 9 fixed for these vari-
ous sectors
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I thank hon. Members for the interest
that they have taken.

T can assure the House that when these
questions arise, we shall keep in view
this matter as to how we can serve the
interests of the cane-growers and con-
sumers. We shall always be watchful
about their interests and shall do what-
ever is necessary.

SHRI K. NARAYANA RAO : What
about molasses and rectified spirit ?

st faqfa fw o oF;r dE wEEw oug
AR T T AW a7 FT F AN AF AN
F =i 1 & garn w8 G G ferarfawt
FT LA T g, TfE I AT AT AT F AL
1% duet mar oww o ?

o FEEEH T AL CIEC 1T
FEAT gHWT AOAT ANifAaT I3 E 1 3T &I
wrdifmT # aF § o S W

11.56 Hrs.
ADDRESS BY THE SPEAKER

MR. SPEAKER : Before I 2o on to the
next item, 1 have to make a few obser-
vations.

We are going to adjourn sme diz today.
There are a number of motions which
were very imporfant and  which ought
to have been brought during this session
for discussion as members were verv keen
that they should be discussed. But we
could not take them up as because of the
emergency a number of other Bills and
Motions came up. So when we com-
mence the next session, all these pending
motions which still carry their value at
that time will be brought up. Members may
please rest assured about that; we will
try and accommodate them.

AN HON. MEMBER What about

questions 7

MR. SPEAKER : The rules will apply.

PAUSA 2, 1893 (SAKA)
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SHRI B. P. MAURYA (Hapur) : Will
the next session be a budget session or
a short session ?

MR SPEAKER : What does he likes?

SHRI B. P. MAURYA : If UP is going
to the polls, a short session.

MR. SPEAKER : The second thing is
this. 1 have a right to advise the young
members. In this particular case, I am
referring to Shri Ny N. Pandey. He was
quite angry and in his anger threw away
some books. erhaps nothing could pre-
vent him from doing that. But we are
quite a mature House. We should avoid
such outbursts. ,These do not add to the
logic of the case or argument. You have
a very fresh example. The Pakistan re-
presentative in the Security Council, who
now happens to be the President of that
country, just rushed out after tearing
the Charter and throwing it away. But
still that did not add to the logic of his
argument.

SHRT NARSINGH NARAIN PAN-
DEY (Gorakhpur) T am sorry this

happened. 1 did not mean it.

SHRI B. P. MAURYA : It was because
of that that he has become President.

MR. SPEAKER
friend is not infected by
not want to show that immaturity in
our Iegiélature which  was displayed
by him there. We all condemn it and
we should not allow it to happen in our
House.

1 hope my hon.
him. We do ’

Thirdly, before I leave the Chair—the
Decputy-Speaker will be taking over now
—I wish to avail of this opportunity to
thank all the members of the House for
the great sense of patriotism and unity
shown in this hour of emergency. I can
safely say that during all these years that
1 remember, Parliament did not show
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as much oneness and bmty as was dis-
played this time Congratulations go {0
the teaders of the Oppusition who showed
great farmightedness and a very great patri-
otic approach to the pioblems that arose
and a gnat spint of accommodation

12 Hrs

Also, the greatest credit goes to the
Prime Mimuster and her colleagues Du-
ing all this time, she was afl the tume re-
sponding to the wishes of the Opposition
She rose above everything else and she
showed, 1n an hour of crisis, great pain-
otsm

1 can also express our sense of gratitude
to our armed forces the jawans As a
matter of fact, the armed forees, the jawans
the Mukti Bahm, the Members of Parha-
ment, the pubhic—they all shoned oneness
and uaity at this hour of risis and our
thanks, gratitude and congratulations go
to them

Thank you very much

SHRI B P MAURYA We thank
you also
MR SPEFAKER I am one of you

§ do not enclude myself I was telling
Mr Chavan the other dav 1 was add-
ressing a meeting of students, and one
student rose up and asked me, “What
is the difference between a Mimster and the
Speakér 7 1 ssd, inside the House, the
Speaker 18 Spoaker, and a Muuster 18 just
an MP  OQutside the House, the Speaker
is an MP, and a Mummster is 8 Minwter.
Sa, el of us arc MPs first and then any-
thing clse

1 thaok you very much

DECEMBER 23, 1971
1203 hrs

Santhals s Purneq
District of Brhar
DISCUSSION RE STATEMENT ON
REPORTED KILLING OF SANTHALS
IN PURNEA DISTRICT OF BIHAR

MR SPLAKER We now take up
the next item 1 1m very happy that we
are able 10 have some time to have a dis-
cussion on this This 15 an important
sabect for discussion  So much brutality
and killing of the santhals 1 am verv
kappy that we found time for this

12033 hrs
[Mr
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DrpuTY SPIAMER N THL
CHAIR)

SHR1 KARTIK ORAON (I ohardaga)
Sir I must thank the hon Mimster of
Parhamentary Affairs for having given me
this opportumity for discussing this i
portant subject and 1 am also grateful
to the speaker who was so much moved
bv the photogiaphs that 1 showed him
1 want to brme this matter to the House,
only because [ feel very strongly about
these things and 1 want to say that atio
cities of this nature should never happen
n Incdia agamn as they are duogatory to
owr fradiion to ow mgh position 1 the
omity of nations

The House s sewzed of these inhuman,
brutal, hemous and hastly atrocities
that have heen perpetrated on the san-
thal tnibe of Purnea district The Mini~
ster has, on the 29th November, 1971
given a statement, but } think it 1s far from
bemg complete ‘That ;s the reason why
I feel very happv to bemn 2 pesition to
bring home to this house a vivid picture
of what, how and why this has happened.

This House 18 aware that in the Fourth
Lok Sabha we had been discussing the
atrocities against the Scheduled Castes,
burnmg of amalt chaldren and boys, attackmg
marriage parties of Scheduled Castes, rape
cases agaivst members of the Scheduled
Castes and Tribes, 1 Ehort, wedker sechions
of the people  This 1s nothing now, Bot
this bas far surpassed all the previous
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atrocities and 1 should say 1t 15 unprece-
dented m the history of the Lok Sabha

The mncident goes back to 1953 In
the same village of Rupaspur, Dustrict
Purnea two persons Lakhan Murnu and
Somra Murnu were trailed out by one of
the men of the landlord who asked them to
escort lum to his house, they did so but
they never returned back Police reports
say that there was no clue to trace the
culprits and the matter ended There
may be many things whith had not seen
the Iight of the day 1t 1s one such thing
But that should have been the Jast not
to be repeated agan

Three or four days later the dead bodies
of these men were found ina river  Trouble
started right from that day This type of
atiouitics 15 happening n tribal ateas ail
over India and they are manly due to
the land reform problems We have
piomised land reforms to the people
we have not been able (o sort them out
That 15 the ciux of the pioblem A simi-
lar pioblem arose in tlus village a week
beforc the 22nd November, 1971 where
the people of the landlord complained
to the authoritics that the santhals were
cutting the crops, bul when they went
to the site they found 1t was not so Pei-
haps 1t was just the other way 1hev
had themselves cut and tried to imphicate
the Santhals The BDO and SDO went
to the site and settled the ssue of Sikmia
nght distabution m the proportion of 10
30, that 18 the scheme The zsmindar
gets 10 and the tiller gets 30

About five days before the date of this
occutrence, on the 17th of November,
the Deputy Superintendent of Police ac-
compamed by some of the men of land-
Jords, perhaps thoy were his confidants,
Ramadhar  Singh, Predyvmna  Narain
Sidgh, son of the Dr Lakshmi Naran
Sufhensy, the former Speaker of the Bihar
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Legislative Assembly, Han Singh a nephew
of D1 Sidhansu and others went to the
village and wanted the tnbals to be brought
to Alka Kothi, the residence of Dr LN
Sidhansu, about a furlong away from the
place of occuirence, Rupaspur Santhal
fola Thes: people went to the willage
and brought two Santhals to the road
When they were brought to the road the
women of that wvillage flocked together
and they were renunded of what happened
yn 1953 and therefore, forcibly they snatched
those two santhals back and this perhaps
night have wounded the feelings of the
DSP or other people  So, they were wait-
ing for an opportunity

1 went there on the 7th December, 1971
to know all about these things How
did the trouble start? ) can understand if
1t had been S.km right land where they
could have had some ground tor conten
tion about the distribution, but the troubic
arose 1p a«tiny piece of land to which the
Kandan Murmu, had legal title Therefore,
the question of there being any dispute
about tenancy rights 1s purely an intentional
provocation

On 22nd Nowvember-1971  the people
of these landlords harvested the land of one
Kandan Mutmu, but because 1t belonged
to him he said that he should go along with
a few puople and ask them not to do so
They went there, but these people weie
large 1n number, and there were exchange
of words, hot and cold, from both sides,
and because these peaple were only five
or six, they returned to the village

After a few mmutes at about 330 P M.
sbout 150 people with a few red gang-
sters, armed with bows, asrows, lathus,
all types of lethal weapons, assembled
near the houss of Dr. Lakshmingramn
Singdbasss. That houts w on the wmde
of the roed, as I have siready s, only
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about a furlong away from ihe place of
occurrence. They siarted moving along
that road, some on foot and others on cycles.
but cverbody armed, with jeeps, station
wagons, tractors and trailors particularly
meant for taking away the dead bodies.
They moved to the place of occurrence,
and then started firing.

When tribals saw these people
coming in large numbers, they all went
inside their houses, and these peopl:z bolted
the doors from outside. They could not
get out.  Then they set fire to ail the houses
on the road on the leff-hand side, and when
the smoke started curling up, the tiibals
were getting suffocated. They wanted to
come out. One or two people came out.
One was shot dead at about 125 yards
dragged and biought to the tractor trailer
waiting for the dead body, and he was
bundled there. Another they shot at a
distance of about 25 yards, dragged him
also to the tractor trailer. 1 went and saw
how exactly thz paddy fields were very
nicely carved and routes were made by
the dragging of the dsad body. I could
sec the blood stains there. They were
brought over the distance and dumped in
the tractor trailer.

the

Then again, another four of them wers
shot dead, they were brought and dumped
again in the tractor trailer. Four others
were caught alive. Their hands and legs
were tied with their dressing apparel, they
made them naked, dragged them alive to
these trailers, and they were later killed.

This is not the end of it. 1 cannot
imagine how the human mind could stoop
to commit such grave atrocities. Three
unmarrisd young gitls, and one married
young girl, were stripped naked inside

the house before they set fire to the house, ~

raped them and afterwards they pushed
them outsids. They were naked, they ran
about half a mile from the house and
then shey were shot at.

[DECEMBER 23, 197t]
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This is the story of this Rupaspur vil-
lage which has the proud privilege of hav-
ing a brilliant product iike Dr. Lakshmi-
narain Sudbansu, a very scholarly person
and a very well-reputed person. But
that is what he did. Those people who
could not escape were roasted alive in the
fire. four of them. 1 have got the photo-
graphs here. I can tell you that when [
showed the photographs to the Hon. Spea-
ker,1could clearly see that he was very
much moved with sorrow.
the sorrow in his eyes.

[ could sec
If you permit me,
I would like to place the photographs on
the Table of the House. [Pleaced in Library.
seec No. LT-1368/71}

Mr. DFPUTY-SPEAKER: You carry
on with your speech. T will tell you.

SHRI KARTIK ORAON : They were
roasted alive. Of the ten dead, 9 were
males and one was a womian. Out of the
four roasted alive, 1 was male and three
were women. There were 34 injured per-
sons, maimed, crippled and rendered help-
less for life——some of them. They include
children from the ages of 2 to 12 and among
many others an old woman of 81.

Mr. DEPUTY SPEAKER: You may hand
over the photograph to We shall
examine them and later on when a decision
is taken. it will be treated as having been
laid on the Table. In the meanwhile
I do not want the attention of the members
to be diverted by looking at the photographs.
Let them listen to your speech.

me.

Hft omEy W (AF0L): IISAE AEEA,
TE AT WEH AT 99 W@ E, Aiar T
fatreer @rzg 93 §, AfsT § svE Far A
FaFE RN ATEE 3T F AT qE AT
& [eT FWET 9 S oan feel St ar w=d e
T qVE 1 35 FET FA! AT, A7 39 6
ST WEEE EAT
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MR.. DEPUTY-SPEAKEB: Your

wishes will be conveyed to them.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME Affairs (SHRI F.

H. MOHSIM) : Tdo admititisa serious
incident. But Mr. Pantis busy inthe Rajya
Sabha. Otherwise, he would have been
present here.

MR. DEPUTY-SPEAKER : So, they
are aware of it.

SHRI KARTIK ORAON : On the 7th

December, when T went there, I could sece the
ravage on the walls outside, and inside the
house, and there were innumerable marks
of guneshot pellets and blood stains at
various places. A few women with babies
in their arms told me the horrowing tales.
Their husbands, mothers or brothers had
either been killed or injured and as to how
ten dead bodies were later removed to River
Kosi, 25 miles away, in that trailer. 1
am sure even Yahya Khan would have
been mortified by this.

After setting fire to one village, they
moved to another village close-by about
150 yards away, again a Santhal village.
They said: sx =Y, ga1aT7 H1 ARY 1
They attacked that village, set fire to it
and shot them indiscriminately. This
is called universal malice. If this sort
of thing is not seriously taken note of by
the great leaders of the country, by every
Member of Parliament and by every citi-
zen of this country, I am sure we are
living in a different age.

I have already mentioned that this
so-called disputed land was not realiy
a land under dispute. Kandan Murmu
had the legal title and there was hardly
any ground for any contentiocn. It was
a pure case of land grab.

The posting of officers was so systema-
tically planned that all belonged to the
15LSS/71—-3
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community of Dr. Lakshmi Narain Sudan-
su. Shri Shiv Balak Singh was the DSP;
he was popularly known as Lathi Singh.
Shri Ram Paras Singh was the Inspector.
Shri Nagendra Nath Singh was the ASI
Except Mohammed Naim Akhtar,
sub-inspector and Kameshwar Prasad
Singh, another sub-inspector, all the rest
belonged to the same community. This
Ram Paras Singh, the Inspector, had
been in Purnea and in this area for about
six years and then very recently he was
transferred to Nawada on account of a
charge of having acquired 60 to 70 acres of
land in Raniganj area, which is dispro-
portionate to his income. They were all
lands in which the adivasis had Sikmi
right. At the instance of influential people
in the government, Shri Ram Paras
Singh was transferred back from Nawada
after a couple of months as a CID inspector.
Later on, he was brought to the general
line and posted at the Dhamdaha police
station where this Rupaspur village is.

for

There were armed forces posted at the
residence of Dr. Lakshmi Narayan Sudhan-
su but this force was removed from there
and stationed at Mirganj, about a mile
and a half from the place of occurrence.
This removal took place about a couple
of days beforc thc date of occurrence.

It is very important to note that on the
day of the occurrence, on the 22nd Novem-
ber, nearly all officials were out of the
headquarters except the Additional S.P.
and SDO. The District Magistrate was out
to Katihar. The SP was at Purnea. The
DSP, Lathi Singh, met him at 2 p.m. and
discussed with him the Ladhugarh murder
case which took place on 2I-11-71, the
previous day. It appears the SP advised
him to go to Ladhugarh by 3 p.m. and
that he would go later. The DSP, instead
of going to Ladhugarh, left for Dhandaha,
the pnlice station of the place of occurrence,

-
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It is said that he staved at Kosi rest house,
stayed there for the night and left in the
morning of 23.11.71 for Ladhugarh without
recording his stay in the register. The
thaprasi confirmed this to DIG and Com-
missioner Bhagalpur Division. The SP
reached Ladhugarh on the 23rd November.
The DSP also reached there later on the
same day. I do not hnow what the hell
the DSP was doing in the night. Perhaps
he informed the SP that there was a case of
arson in Rupaspur.‘

The inspector had been to Forhas-
ganj for arrest of a notorious absconding
dacoit along with ASP (Bhagalpur). The
Sub-Inspector met the DSP after the inci-
dent at the police station with Hari Singh
the accused. The ASl, Shri Kameshwar
Prasad Singh was directed by the DSP
to go to Bardela about threc miles from
Dhandaha and return on 23.11.71. When
the DSP was there at the police station,
at about 5.15 p.m. Hari Singh, the accused
lodged a complaint of arson against the
zamindars by Santhals for which there is
the station diary.

Again, another accused, Shri Ramdhar
Singh, also lodged a complaint at about
8 P.M. on the same night that Santhals
had set fire to his house and that they came
with bows and arrows. They had fired
them in self-defence. It is said that Shri
Shiv Balak Singh, DSP, who is popularly
known as “lathi™ Singh, along with a few
constables, went to the place of occurrence
that very night and instead of sending the
report to the District Headquarters at Pur-
nea, he left for Ladhugarh next morning.
No information was received at the district
Headquarters on 22.11.71.

What is surprising is- that the armed
forces who were stationed about a mile
and a half away from where they could
hear the noise of the gun-shots and also the
flames of fire coming up, but they did not

-
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hear any noise and did not intervene. The
District Headquarters were informed of the
atrocities at 3 P.M. on 23rd November.
It is about 20 miles away. The information
could have been communicated to the Dis-
trict Headquarters within half an hour of
the incident in the very evening, before 6
or 7 O" Clock on the day of occurrence.

After hearing t hese things, the Additional
Superintendent of Police rushed to the
place of occurrence. The Santhals were so
panicky that they would not let anybody
come near them. It was only fortunate
that the Additional Superintendent of Police
happened to be a tribal. But he also had
a .tough time to convince them that he
would not harm them. They would not
come near him. Finally, he showed them
a mark—we do have a mark; I do_not know
whether in Meghalayayou have a mark—
saying, “‘Look here, | am your man.”” Then,
they said, *All right.” So. they took
him into confidence. They told him the
entire story as 10 how the dead bodies
were carried from the place of occurrence
to the Kosi river near Kursela -and how
they were wrapped in shrubs, bundled
in gunny bags and taken to the river side.

Then, the A.S.P., Purnea with the
A.S.1. of Potheya and a few social workers,
followed the trace of a tractor and they
moved up and down the river, and at about
5 A.M., they found one dead body floating
over the water. The river Kosi is known
for its havoc and every Bihari knows it.
But you will be surprised to know that the
gravity of the incident was so great that the
river Kosi refused to swallow them.

This is not the end of it. These people
had well-planned fabricated designs of
defence. They wanted to prepare a de-
fence and they wanted to show that their
houses were burnt by Santhals. 1 saw
that personally. They fixed one arrow
over a tree and another arrow over a house.
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You also might be knowing how ar arrow
goes like. [t will never be perpendicular
to the tree or to the house unless it is simply
pitched.

Then, from the so-called disputed land
to the place of occurrence. they had dropp-
ed grains of paddy on either side of the
footpath in a systematic manner. They
wanted to show that the Santhals had har-
vested the paddy and taken it away. These
are the things. We have not been wise
enough to make all these grievances and
defences. But as the course of events take
place in life, today the law also appears
to follow the path of riches. That is why
my purpose of raising this discussion is
this: “Let the seats of justice in this country
be filled with all good men but not so good
as to forget the frailties of human nature.”

Then we can perhaps bring our country
upto the expectation of our Prime Minister
under whose dynamic leadership we have
definitely been able to put this country in
the map of the world in such a brilliant
way that nobody can miss it.

1 would like to drive home to you that
there is a lot of bigshots involved in it
and what 1 am afraid of is that there should
not be sale and purchase of justice. That
is what I am afraid of. I am reminded
of a crime prevalent in America which is
called *white collar crime”. “itis a crime
in the sense of a breach of the established
criminal law by which the criminals go
scot free because they are rich and powerful
and so they can bribe the police or some-
times, the judges or sometimes they can bring
political influence to bear to secure their
immunity”’. That still holds in our country
and 1 hope it will be eradicated as early as
possible.

From what 1 have depicted, 1 am sure
you will be able to understand that there has
been a complete failure of administration
and a dereliction of duty. If really a per-
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son is adjudged guilty of deze]iclion of duty,
he is also equally responsible for the mur-
der and he can be readily charged with
manslaughter. '
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I would like to say and I do not want
to throw any aspersion on anybody because
perhaps it is still at the investigation stage.
Some say that Dr. Lakshmi Narayan Sud-
hansu was present at the place of occur-

rence. Others say he was not.

However, Dr. Sudhansu is so powerful
a person that not even a leaf of a tree will
flutter without his express permission.
1 am sure of that. He did not make a
statement condemning the incident. But
his first duty was to intimate the District
headquarters of the atrocities but, instead
of doing that, he was going to Patna via
Purnea but when somebody on the way
told him that the incident, was known to
everybody in Purnea, he returned back
from Mirganjand went to Patna by another
route.

What T am trying to say is that while
judging the culprit, we have to take into
consideration that here there are three
of the four accomplices in the criminal law.
No. 1 is the principal in the first degree.
By the principal in the first degree we mean
the actual offender, the man in whose guilty
mind lay the latest blamable mental cause
of the criminal act. Then comes the princi-
pal in the second degrec. He is one by
whom the actual perpetrator of the felony
is aided and abetted at the very time when
it is committed. Then comes the accessory
before the fact who procures or advises
one or more of the principals to commit
the felony. We want that thesc three
categories of the offenders who have had
active participation in this crime should be
roped in and severely punished. And a
deterrent punishment ought to be given so
that it remains a lesson for all times to

This should be the guideline for
»

come.
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establishment of law and order in this
country. This is here that 1 fcel that law
must come in and take its own course.
Everybody has his birthright to have his
own opinion but, nobody has a right to
be wrong in relation to facts. That is a
vital fact and nobody can afford to be
wrong unless there is sale and purchase of
justice.

Sir, you have been very patient, and
¥ do not want to take up much time of
the House. 1 hope some result will come
out of this discussion. All this trouble
in the tribal area is due to lack of proper
land reforms and this is a must which
we should do. Our Government, under
the benign and dynamic leadership of our
Prime Minister can twist the arms of any
Chief Minister, she can say, do this or get
out. 1 don’t want this to be considered as
a State subject. Mr. Pant the other day
said—‘This is a State subject’. It is a
subject of national importance. It is
happening not only in Bihar but it is hap-
pening in Andhra Pradesh, Madhya Pradesh,
Rajasthan and Gujarat, everywhere. It
is no longer a State subject. This is a
serious matter of national importance.
Therefore, let not Mr. Pant say that it is
a State subject. Let us be bold enough to
face this situation squarely.

We learn that investigation is going on
and about 46 people had been arrested
by the [2th December. [ don’t know
how many more people are involved in this
and some have been left out and other
arrested have been granted bail. 1 would
like to make a request to Government.
} don’t have to request the Prime Minister,
because it is too much and she is too big
a person for this. I request the Govern-
ment that this matter should be entrusted
to the Central Bureau of Investigation for
immediate investigation and report. The
Central Bureau of Investigation should do
their duty. Only in this way, truth will
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and right people rewarded.

1 heard that in U.P., and Haryana they
have sorted out the problems of land re-
forms. 1ln some cases they have given
compensation, in some cases not. My
suggcestion is this. The State Government
or rather the Chief Minister of Bihar should
be directed to issue an ordinance straight-
way, tomorrow...

SHRI BHOGENDRA JHA (Jainagar):
Direct him to resign; no ordinance. They
must quit.

SHR! KARTIK ORAON:. asking
them to convert these pattadari rights or
Sikmi rights into Kaimi legal rights. Legal
rights should be given to the tillers, to the
cultivators. [f he cannot do so, then he
should get out of office.

1 really feel very grateful for the indul-
gence that you have shown to me and [
thank vou very much for the same.

I hope Government will take a secrious
view and hon. Members will take a serious
view and see that condign and heavy punish-
ment is given to the offenders.

MR. DEPUTY-SPEAKER: Thisis a...

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): It is a serious matter,
and 1 would suggest that an all-party com-
mittee...

MR, DEPUTY-SPEAKER: Order. The
The hon. Member may resume his seat.
I am on my legs now. What he says will
not go on record.

SHRI KRISHNA CHANDRA HAL-
DER:**

MR. DEPUTY-SPEAKER: It isa very
shocking and ghastly story that Shri Kartik
Oraon has told us and it is not surprising
if hon. Members are worked up over it.

**Not recorded.
-
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Therefore, 1 would like to have the sense
of the House in regard to how much time

they would like to devote to this discussion.
In the list before me, there are as many
as 17 hon. Members who have given their
names for speaking. There should be
some limit somewhere. And most of them
are from the Congress Party. 1 think
that there should be some sort of balance
between the Opposition and the Congress.
But even so, some amount of time should

be allotted so that the time can be appor-

tioned properly to each hon. Member.
According to the programme, we should
rise by one O’clock, but [ expect that
we may have to sit beyond that.

be guided by the sense of the Housc.

SHRI R. D. BHANDARE (Bombay
Central) : Let it be a two-hour discussion.

MR. DEPUTY SPEAKER: Shri Kartik
Qraon
minutes.

SOME HON. MEMBERS : We may
sit up to 2 p.m.

MR. DEPUTY SPEAKER : Allright,
we shall sit up to two O’clock.

SHRI DINEN BHATTACHARYYA

(Serampore) : Sir, vou vourself

district in Bihar was very serious one.
Kartik Oraon has expressed his

Shri

get the Tand.
idea here that the tillers of land should be
the owners of the land. But 1 may tell

my hon. friend emphatically that so long
as this Congress rule is there, this thing
will nzver take place that the real tillers of

the land will become owners of the land.
If that had bzea donz, then these incidents
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I shall

himself has taken more than 40

have
realised that the incident that took place
on 22nd November in a village in Purnea

earnest
desire that this kind of incidents should be
stopped, and he has asked the Prime Minister
to take steps to promulgate an ordinance
tomorrow so that the landless people may
He has also propagated the
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would not have taken place. In fact. this
is not the only incident that has perturbed
our friends on the other side from the ruling
party. This is just one in a series of inci_;
dertts that have taken place throughout
the country. I do not know whether my
hon. friends remember what happened in
1968 in Tamil Nadu State. The Members
of my party had brought up that issue be-
fore the House. That was also an incident
of the same nature. There-also, the agri-
cultural workers were put to the same
tyranny and heinous crime.

SHRI K. S. CHAVDA (Patan) :
42 Harijans were killed and were burnt
alive.

SHR1 DINEN
Their houses also wcre burnt.
happened after that?

BHATTACHARYYA:
But what

SHRI K.S. CHAVDA : Only one house
in which 42 Harijans were taking sheher
was burnt.

SHRI DINEN BHATTACHARYYA:
My hon. friends opposite professes. that
the reactionaries had been driven out of the
Congress during the elections, and Shri-
mati Indira Gandhi has now taken the
pledge that poverty will be eradicated and
the poor people will get justice.

The place where this incident took
nlace in Bihar is the place from which
the Chief Minister Shri Bhola Paswan comes.
How can we show our face before the world
when even after 24 ycars of monopoly
Congress rule throughout the country,
the poor people have not got even the pro-
tection of their lives?

In broad daylight, 150 persons with
swords and firecarms chased the poor vil-
lagers, the Santhals, and raped their girls
and killed them. WNot satisfied with that,
they burnt their houses. The Santhals
were burnt alive inside’ their housg’s.
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The statement of the Minister on 29th
November says that so far the 1oport they
have recerved ndwates such and such
May [ ask what 14 the final report they
have got? What action have they taken
against that bloody zanuadar who led this
gang of murderers 1o rape the Santhal girls
and women and who burnt the houses of
the Santhals! You will be astonished to
know that they are still roaming about fiee
because the police officers there are the
kith and kin of the zamindars  They an
in league with the moneybags the big
zamindars  So how can they take action
against these murderers and gangstets who
are looting the countty’ That 1s the crux
of the whole matte:  Until and unless the
Congiess rulers actually implement what
ther pueach, thete will be no solution
Simply by prolessing that they will remove
poverty they will not be able {o 1umove
povefty

MR owe worwr  ww ¥ 5 B
fis vl el gerdd

SHRI DINEN BHATTACHARYYA
They wilf not do 1t because they really 1e.
meseit the monopolists Some fuends
apposite were saying  ‘If you do not do
this, peasasts will one day rise and hke a
waye sweep you away'  That is the crux
of the matter The land problem 15 the
mamn thing. That s why unless the land
pohicy is thoroughly changed mnd there
is & teform effected 1n the interest of the
peasaficy, untl there is 2 real revolution
in that respect, you cannot avord repetiion
of (8l immdent

. & t:: m Shrimati Indwy Garili,
mUlkina s the same thing happieney
Soad people catriod on & gy of terror
In that viflage The police Yaptasticlly
came fafwird with & atwfement that the
willaghrs Nitacked ihom  What 18 the rea,
w® i There aleo the queston f ahare
ropfers, fhe find question comes  Aftof
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that wedent, the willagers hud to fles.
They tovk shelter eisowhere But th.y
were not lefl alone  They were chased in
the presence of the District Magistrate and
the SP It 5 repoited that five people
were killed Tt 1s & most hemnous thing
that wnside the polie lockup an agricultural
tabourys was killed 1 do not know how

72

the Mimster will reait 10 this madent But
these are the incidints takn s plac
What happencd ths moimng ? Dt

Saradish Ry and anothcr MP of the CPI
vame with statemunts that thiv wire man
handled by the police M Speaker sent
it for getting information to the Mimistry
The Minuster treated the ieport ot the
police as sacrosanct In that report, the
police find fault with thc member The
Minister never finds fyuft with the police
officet

MR DEPUTY SPFAKER We
discnsing a particular sncident now

e

SHRI DINEN-BHATIACHARYYA
This ts ot an 1solated incident

MR DIPUTY-SPEAKLR If we¢ en-
lacge the gquesuon to a discussion of police
behaviout, we go far beyond the scope

SHRI DINLN BHATTACHARYYA
We should go you may agree or not

The land quéstion 15 a very vital question

MR. DEPUTY-SPEAKFR  There &
such a ihing as relevaniy v o discussion

SHRI DINEN-BHATTACHARYYA Is
W .nat reluvant ?

MR DEPUTY.SPLAKER  We are
dacusiing & particular moident at 4 parke
rulmt place dpainst o particulge {nbe, ¥
the ather things &y refetsed to, then o is
enlpiging the scope Yar beyond  Morsover,
i you §0 mio gt that, then the soan thing
that we G discusung sbout will e ot

[ {
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sight of. Over and above that, I am limi-
ted by time. I will give five minutes. Try
to conclude.

SHRI DINEN BHATTACHARYYA
I will finish now. What I was saying to
our friends on the other side is that they
should consider the related issues here.

SHRI R. D. BHANDARE : On this
issue, there are no sides.

SHRIDINEN BHATTACHARYYA : Of
course; but may I ask, what further mea-
sures have been taken ? On the 29th No-
vember, 1971, the Minister made a state-
ment. May I ask that hon. Member what
the Government have done up to this time
to see that the culprits are punished ?
This is taking place n West Bengal also.
I am sorry to mention this. The other
day, we four MPs made a representation
to the Minister of State in the Ministry of
Home Affairs, Shri K.C. Pant, regarding
the cases of some sharecroppers who have
been arrested and detained under the Main-
tenance of Internal Security Act be-
cause the fault is that the sharecroppers
are exercising their right on their land which
they themselves reaped and which they
themselves tilled ! The zamindars and
jotedars are denying them their rights. The
only fault of the sharecroppers is that they
insist on their right to get their share.
The zamindars and jotedars went to
the police and the police who are always
in league with the zamindars and jotedars
came and said, ‘“vou have resorted to
violence and so you must be put under
arrest. But there was no case. So, what
could they do ? The only weapon in the
hands of the Government ,is the Main-
tenance of Internal Security Act, and under
that measure, they put them in jaii; the
sharecroppers now suffer in the jail.

1 will humbly appeal to the Minister
through you. Of course, the Minister
will profess something but in practice, they
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will not do anything. This is the policy
of the Government. In order to find out
the remedy, you have to go deep into the
matter, namely the question of land. Yoy
cannot solve these things unless the land
problem is solved. If that is solved, the
other things can be stopped. But in order
to do that, you have to throw out the Con-
gress Government. Otherwise,
no future for the country:

there is

SHRIKRISHNA CHANDRA HALDER:
Sir, this is a serious matter, 1 would, there-
fore, like to say that there should be an
all-party Parliamentary Enquiry Commi-
ttee which should go into the matter and

report on it as carly as possible. It is a
very serious matter. (/nterruption).
MR. DEPUTY SPEAKER Order,

please. | have allowed you out of turn.
I would oniy request hon. Members to
confine their remarks to five minutes.
Already there are 19 speakers. I do not
know how I am going to accommodate
them all-if at all it is possible.

e

SHRI P.K. GHOSH (Ranchi) : Mr.
Deputy Speaker, Sir, what has happened
in Rupaspur village in the Purnea district
of Bihar is a matter of shame. It is a
matter of shame for the members of the
upper classes that we cannot give protec-
tion to the weaker sections of society. It
is a matter of shame for the State Govern-
ment which has failed to give protection
to the weaker section. It is a matter of
shame for the whole nation including the
Central Government that even in this
20th century, such ghastly atrocities and
heinous crimes are being committed or
our soil. This is going to ruin our deve-
lopment and the fair name of our country
in the comity of nations. Therefore, it is
a very sericus matter and the House as
well as the Government should not take
it lightly. R
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Sir, my hon friend has sad that these
troublés arose out of land disputes I
should say, yes, land dispute 18 ope of the
causes, but there have been such incidents
due to other causes also We have found
m other parts of India that due to the fact
that some Haryan went to the well of a
caste Hindu to draw watet he was
murdered We know of cases where
because a caste Hindu girl was married
to a Hamjan, he was killed It 18 not only
{and disputes, there are other things 1and
disputes do not assume such to a huge
magnitude Some people are myured and
in remote cases one or two murders take
place

But here 1t has been an organised war
on one community by the majority com-
munity, by caste Hindus who claim to be
educated chite The Constitution does
give piotection to the Scheduled Castes
and Tribes Tius violation of the Consti-
tution has been going  on every day m this
country This 15 not a solitary instance
Such mstance have taken place m Andhra,
Maharashira, Guarat, Rajasthan and
Madhva Pradesh and where not ?

Therofore we should not «ay that it 1
a matir of law and order for the State
Governments  Government of India should
take note of it and see that such barbaious
activities are stopped  In the end, T want
10 say that onr Prime Minuster is a proneer
and a great champion of  the inierests
of the downtrodden as agamst the strong
onss, 1t had heen demonstrated n Bangla
Pesh She had also brought in the Consti-
tuion  Aroendments for remaoval of dis-
patities between the rich and poor Jt i
time that she gave hor atishhion w
fhiis problem and | know thot she wiil do
so certninly of the matier 18 placed belore
ter in preper perspectve snd T um sure
Shat she will take afl poswble vteps to see
ihat this barbarous stroities arg lm.wq
0 an e
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¥ 13 wfpandt oy O ¥ Form o oivdy 3w avwr
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P faw W@ Am A garag o
aar e g fr aut ord simreerdt @ wedt
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g faem & s w8 1 rafam & e
g0 et o ) & svdar e fe o
gar qm & f5 e gdeef sfafafiy woes
Tet i} W fix A ad B v T @
gofr ez 2 ¢ & wer Ton @ Pme ¥
AT &Y ATHEN WA FIX I AL #f A
¥ Tt Fow EAY

*SHRI SAKTT KUMAR SARKAR
(loynagar? Mt Deputy Speaker Sir, the
tragedy that has tikew place it the Purnea
Distiet of Bihar 1» perhaps unprecedented
in the history of inda  1do not have the
wmds to express my indignation over thrs
episodc  This  treatruent of the Jlargans
and other down ttodden people 15 a blot
on us and should be deploted in the stion-
gost langnage 1 Jbhere 18 a rocurrence ol
such ncidents, 1 shuddes to think what
wnage of India will be portrayed before
the world Such in idenls are not con-
fined to Bihar alone  As already stated by
the earlier speakers, there has been a spate
of such intdents i Andhra Piadesh,
Madhya Pradesh, Maharashira and many
States If # s saud that such incidents
are grisiag out of agitation for fand reforms
only then that will not give a complete
and & truc  picture of the situation Will the
Harygans, the Acubasis and other down
trodden people siways have this sort of
wretched existence ° The situation ob-
taimiing m this regard may perbaps best be
expressed m the words of & young Bengali
poot who said, (I will translate that m
Enghsh) “Oh ! strange woild salste, I
safutg thee ! Kicking is the reward and
that 18 the reward £ got from ithe birth™
This perhaps is therr destiny !

The Govepiment of Rihar should be
pit on the culprits dock, The D&P.
and S.P. add the 1M, of that gt should
bt botn poseriled forthwith. Thess
gvodly sracithes showld B comtumoed
snd this condemnation mudt scho in every
W ‘-—WW
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corner of this House What 1s the lotof
the Hargaos ? They are beggmng tor justice
and as Tagorc said, “I sec that huiden
violence to take tal' of mpocents undes
the shade of hypocricy, Lsee the mute
voice of justiwe weeps alone in the wilder-
ness, at the atrouity of the strongest who
has nobody to challenge his * And that
1s our fate

Wi have passed resolutions, we have set
up Commuitees and Commisstons and thewr
reports have also been presented but, un-
fortunatels none of the recommendations
has becn mplemented o far, and that s
our fate Where should we Jament over
our musfortune ? Fortunately our fate
has totay buen eatiusted 1n the hands of
a ittt leader ftke Shoimati Indira Gandh
The whole country i looking towaids her
for dehverance She has comc s a
deliverer of justice to the downtruodden
The leadership that she hay shown mn the
maticr of the Cast Bengal ptoblem 15 per-
haps unparalieled m  the annals  of
history It remamed the Uncle Tomn's
cabin and since the ghastly thgs are
bemg repeated again and again and we
cannot hut be ashamed of this  We can
only pray to God with the feclings of Tagore
agamn, where he said, “Those who are pollu-
ting your wr, and éxtingurshing your hght,
Oh Lord ! Have you forgiven them and
have you extended your love to them.
Those who conumit atrociies and those
who toleiate them, let your hate befall theom
lke the thuader,”” Whete is the conso~
lation and who wdl render 1t 7 1 will only
request our gréat leader, the Prime Minister
to please see that such incidents are not
alfowed 1o recur and I wil ywplore the
Government 10 ekt sush atringast  nwsa.
sutes f¢ prevent guch acdurcences  altoges
ther and thowe culprits who ate rasponsible
for these Higidents ehould be secoided
the saventst gnishment, Woth  thip ro
quest, S, ¥ cosclude mym .

R R e ot
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[Shri Sakti Kumar Sarka:]

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
‘HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): Mr.
Deputy-Speaker, Sir, I can very well under-
stand the deep and grave concern of all
parties at the grim tragedy that has taken
place. No words are adequate to describe
one’s Sorrow.

It is not only this incident but, as the
hon. Member who spoke just now reminded
us, it is indeed distressing that such
things should continue ‘o happen in our
country. [ am fully with the House in
their desire that everything possible must
be done to sce that such incidents do not
recur.

My hon. friend, Shri Kartik Oraon,
said that the Prime Minister is too high
a person. Nobody is too high a person
to deal with questions of injustice or of
the sort of a crime that has taken place.
This is a State subject and accordingly it
is not easy for the Centre to interfere with
these matters. However, some Members
of the Opposition have written to e about
it and I have replied saying that I will
discuss with them what can be done in
similar situations.

So far as this particular incident is con-
cerned, Shri Mohsin will naturally reply.
[ only want to say that an inquiry is procee-
ding. So far as T know, it is going on all
right. There is fo complaint now. There
were many complaints in the beginning. Tt
is going on all right now. We are keep-
ing in very close touch and. should it be-
ceme necsssary, the Centre can step in also.
This type of crime must be condemned in
the s.rongest possible words.

There are certain social attitudes still
about which I have spoken many times in
the House and which we need to change.
Therg are actions which the Government can
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undertake but there is a great deal that we
can do in order to arouse public opinion
also. As the last speaker was saying.
it is true, that those who are strong do get
away with such wrong doings. It is only
by creating a strong public opinion suppor-
ted by governimental action that such matters
can be dealt with.

This is all I wanted to say. T thought I
would associate myself with the sentiments
of decp sorrow and regret at this incident.

st frafa frsr © & warg ey S & wdan
Fe i 7 frey fafree =y 92t 99 #¢ feafa
FIAT FUAA | AL T A B KD G4
I G E I C A R AR E G Ll AT E I A
F7ENE AT om Sy R e
s &1 ar fagf Sy F1 agi S99 4o

simfy gh=r

SHRI KRISHNA CHANDRA HAL-
DER : I would request the Prime Minister—
let there be an all-party Parliameniary
Inquiry Committee to visit the place, in-
incident and report at an

W o AT I

quire into the
early date.

MR. DEPUTY SPEAKER : Shri Dhan
Shah Pradhan.

=Y gAmg SO (7EE ) IUER T,
At it frgs I 7 737 9 5 s gear
#7 fo o st 2feem afeanfoedl & arg
glem g5 § 39Ey W XA § 1 e AT
# gz i TZA0 ATEAT § AR 3T THLF AAEATT
o giwm wfarfeat & @19 g o
wiger ® o zae ghara wte afmErd
qrE Ao g7 § W Uz T ¥ fam e
IOATER 1

faze, mwem wEW, SeAT iR W
¥ AT 3 SEE & "o, Ziwmn J5i7 anfE-
Fifira] o7 21 7% & 1 W & 2 99 U "
oo & faeer &7 ¥ 1 7gt awdE 7 oarfa
21 FX TEROAT AT, ST a2 9 %3 91§
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g 10T wifearfani #1 9 ¥ A e
Fv @ fqar § o 39% T F geAr fam
5% gu & 1 T AW A7 A0 S =, drer
HM @ E ) WA T § § ST FA g
ufrmﬁfﬁrﬁmﬁ"ﬁm7m§n§xﬁ
arzAT £t G geiafat & g 3dim 7=
Ht@rgqg,'{qmmmﬁmmuﬁ
a1 framat #, afadet § s i
orfz ¥ &tz faar w0 | H¥ET 9 FFATEE
g ¥, 22 ard #1, 7 T wizartedi & @
o< g qw & fAv uF agd & a7 FAF A
Frar a1 | & qge ot #g 977 § v ag A
fagTe g 1 €Y I FET €, FAA WA R
FY ara AEF &, I T | afaartai st gt
9 TR g @ € 1 oA & Y qg
WHFRT IR AT N FFRIE ) AT H
a’nmggaaraar‘f AgqaT WA gL FUF
o o w1 g g, ﬁa’r;rrrmmg
& feafaat o fvad seme & ®@ 2
Wﬁﬁiﬁ%%mwﬁﬁwmaﬁ
F7 G &, A% G F5 oraEar Ai FL G
¥ omEEl & owm iE, dfeedl § w34,
anfganfaai ax qur f53 gu SET TX _HTET
P g g waE T frard 1 39 T
fFar o1 @ & SwAd F oW 3§ as
7% fawim f23 w07 & 7 ag e sfzaf
& fou gefers g it & wismi 9% 1 Sfw
£ ag & 5 #1% 9 @ sAweT 99 ¢ Fav g @t
FEHT LA AT T A SATE 1 T 97 =TT
T AT & W) E

TRl 15 g & | wa e & gl &
T A FATAR GAT §, TAES ugl g
&, SHr qRg ¥ e § o s wiE A 41
 faemrqr # WA # wiE gET 4T | 39 TR
Faefmaftmaa @ & afe=
TR TAE] UFAW &7 18 299897 987 7€
97 B! g 1§ FIFEIL &7 Hdradl 47 "AEAT
Z & mae mlzarte arfy 9 36 9e &
UATAIT 8 %, 99 ¥ IE NFE AV a@ad
EET I @7 99 AR &7 e EIRT HIAT HAT
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§ TF 3T ORI A gF waw AT A
AT FfeT B ST TH AR & FIEl

ﬂﬁmﬁmwmﬁmm%{l
sfzanfagi ok gfmar & spla o (?r%la
SR THT 9T & ;Y A7 FE a0 AT TG
fagr ST @, TRel W gAW q9T AT sgEEdn
wifz & ATAEi &1 @ & ATfETEAT 9iE F;Y
WWTWE'I-T{S\*T‘E\T:{%‘:TR’:T%’Z@'
e & 99§ wEt w5 v E fF osmw oai w
mefww%aﬁmrm*faq
aFF AW AN @E & | TwImd & FRA
IAET FW H €7 F 997 91 ¥ faoyy smar & AfE
TT H LIF F4 AT AT AT FT IAE A
TET FT & SET & ) qAr agd F F A
I9F T IAF A9, ITHT A K, awlor ey
AT E ) v A @ F AR T )
o d € A9 ¥ AR IEE, @ aE ¥
fama ? wew waw fagre I mft £3 gl
¥ ag s g1 W@y &1 wal #y o feafa g,
= A fa €, wE e § 1 eew ag W
qieg £ 1 oF &1 a1 A0 G AT F < Y ASH
e FT 9% Ia@ &1 g feafy wat §
s o7 frewma @1 sfzafagn % faw,
oAl F 7o, I 7550 oA 9T 3
T ST TS T A9 T wA AET
¥ ooEY aOeT € m@ENT | g HASEE
¥ AT A 2W AGAY G AR |

Y 3w g (graa): faEm § ogfri
forar § dardi F A9 AT AT ST geAT
&, FATATT g F, R YA 2, IIET FOrHTH
207 &, 99 U IF §RA § FO0 QTAT ST TE
2 | 9% TH /W ¥ TEAl weAr Al g | gwh
FT a1 95 2 0% 3w H o 9% 9Y umAr W
{77 gzt Ty £ fex =g 7z fage v qftrar
fwamwammﬂwmmfw
21 a7 T TIW w weag,  {WAT g7 av g
Tz {797 €1 1 24 T Y AAET ¥ =T T
T oferds & = £ wwgd, mriarEy
FZ AT AT AW S AW AR JANT & g
HTEF sfr%w%faqa?mﬁiaﬁaﬁ?r%l
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A U WX IF @A iy &7 FArd
T Er E Aw AT AT @ g & 1 5% Ag
SH TR F FHEET [T ST AT A
THATE & | & & 9 9 F A ga
# wafw 4% aga A a¢ vy 2, dam wfw
F BT T AT T AT # A T L,
T &1 FACA 7 afe g7 galerget & =y
ST | S O F wg I arr anr qfEd
& ot =i arfeafad’ 77 sew w wamn
HLT AT & 1 I A FhET § By wwe
FT AT TG AT & | T9F agd ¥ IR
f2d a1 997 § | AT F 9 gro "o Fo
2, 99 ¥u'§ ¥t few A 3 7 9 e
afgwrfal § = w87 = §F foamdy
TE AT G, I AT w9 A wfoer @y
#1 g, g Al ¥, 3 5 2 @ 6k
wET 9T 9T g @, & w4, 9w
famg # Fd 76 &7 1 ety fre ay
9 F TR AN VA £\ A7 UF T0T 2
{5 @7 7w farmn 21 Al aw wet @
FT JIUT F AATA FY AHC @9 AT T A
T diggeE FTEr ¥ AWl AT wh ¥ A fawr
e v 77 A w9 4t " T2 oaT 2
I AR T g qvg & afgrwre fwmr wm, gy
e femr om0 & Feeew & 9w o,
UHo Qo & A WU, FAFET FAZI TL FEH
W ZIAT AT ATEA LW AG F qA9E IAET
Fr% TEw A& (welt | § wmd S ow S
qudo dro & faem #few w3 amawm @ w1
GAATE AGY &1 E | TH WET FT Jeary vw
i & agf afew 2w § 7y sl a2 ST <@
E 1 HTETL T I GHEL AT GEAHT 9 qZA
& wfear & faume w@r witen | g ower-
afes s 37 |6l & o g @ oo
21 %2 & S =W 9 ¥ mfay 5 &, 3wt & nfaw
T E | W T A ¥ a9 74T @ v a9
=1 § 77 qET FAT 9T A R 2w o £
T WIS ZAT AN AT SO qEiE a2t §

TEA A F |79 ) e F1 AT G 0

-
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o #wedl, wfEatear wifr s geHifEs,
AT, AITIF 9T gAY SHTC T WEor gy
W E 1w ¥ gader gy owifgd o omn
FE RO 7 v (&9 ATEN ST T/ FAS F /0T
T wfaered ¥ fau, gwde afysd & fao
TR ®G W =T 2w § wfa o g gwar
g v wife geit Y § awemr g fr sow g
T A w1 fgrgraTa meE g, arfeeara
AT | WG AT AW AT A9 w@T F W Az oA
qE T W &1 qirea qifEeam & e
T A 2w A A0y qar & oW weaEn
fFu, FET aig-TTE ¥ wew fEm o0 9de
g gAT 0 s Awer aw @ Sy wew gd
oY e AW &7 At siady glewr gt 3
witferet &1 A fer o wfEr wEEE oY At
&t 7t 9 gorrel awl & weat & arg, wiFaEy
ARM & a17 w4 q9g-a% & A= 5%
a1 7 & A 3 i FrE AreE FE AET frar
ST & 1 ne feafy agt dwT A A7 @A
7wt & B & uw wfard Sy r A w T AR

aga & wAHE gEEni ¥ a5 owiE &
7s &, gal ae § 9 A1 a9 § 9 & 3
g gl 1 ¥W o oWme §OF 99
argdl & Aty R 23 % mEma g oafE
F go g 9% W S [0 J0gqT § 5 owrgar
A afEfra sT g daerdw g g 9
waai AT wifzarfadi & a3 § fa1 gu §
TEY ITHT [ULE  HIT FH GG FT A
ITHT AATAT 9% @T § 1 09w gfawa qe
o AW H 0¥ g & @ A @y qfaw s @ ar
gfe| &1 S Foafen oA @ g o
# aTgar § % ST a9 At (R 90 #3
aife gfam & fewm geem @ ok w9
TN &7 FAT T, = § a2 fem=ed &
T T THTL I H FEA A 207847 F147 @
T |

SHRI BHALJIBHAI PARMAR
(Dohad) : 1 am thankful to you for giving
me an opportunity to speak on this subject.
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Even after 24 ycars of Independence, we
have not been able to stop such painful
incidents happening in our country. As
per the statement of the hon. Minister,
the incident is quite deplorable and such
atrocities should be condemned. The police
officers concerned in this case seem to be
quite unsympathetic in the present case,
and they do not seem to be performing
their duties faithfully. 1 would submit
that the intercsts of the Adibasis should
be duly protected. They are still lagging
behind very much, socially, educationally
and economically, and they are still not in
line with the caste-Hindus.

1t is now a matter of every-day occurrence
that Adibasis and Harijans are harassed
and proper protection is not given to them
in time. The incident narrated by my hon.
friend Shri Kartik Qraon is very painful.

I would suggest that Government may
create a separate ccll of the police force
in everv Statc 1o safeguard the interests
of the Scheduled Castes and Scheduled
Tribes. Government should also be re-
quested to have the report of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes discussed every year in order to see
how far the safeguards provided to the
Scheduled Castes and Scheduled Tribes
are implemented properly. It is a matter
of regret that no proper attention is paid
by Government in this respect. in order to
have the reports  discussed every year in
time. 1 would, therefore, rtequest the
Prime Minister who is also the Home
Minister to safeguard the interests of the
Adibasis and maintain law and order be-
fore the situation worsens. I would also
suggest that the Prime Minister may come
forward with a new slogan of “Pichdaapan
hatao” among the Adibasis and Harijans
and remove the disabilitics
among them.

prevailing

»fY TaTl AzreEwl  (WIRYR) ¢ IUTTE
wr, § agF & 79 T@AT § 1 91 AATET
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Zhaa mifeafedl av 2 £, 3 91 @t am
TEE XA F g AU F | AT AT AT
F foram § ¢ VwrerEn 9 wdary”, watg wlr
oI wx F71 I7 AG0 AT F002Y | Ww A% 0N
Feg @A AT 39 9T 9iA"geg AT AT AT
AT TF T AATETT 9 3% g1 %7 § ¢ TH
TER qEH FA TNV FEA & F quraw
a?-ﬁgﬁmﬁrw%vmerm TR, T
B qul F WY FEl, FERIY, @9, wifaanE
T Foaq 7w ¥ 1 (=Ean)
T

zfm atfearfai ax qen q8ET ¥ a1
oY 1 ¥ | AR ZATE AuTS § R T ueT §,
foq o ferat 8, "< AR gE T ATG, 7 oAa
Atsd & mfowr”’, @R ‘g faw oo qu
T TE AF AT qA w1 T wET W
ATEIMT &1 o0 %7 ARAT FFar 7 & 1 27 w40
71 frmfrars fandy wifen, g7 w0 wF gAT
Tz « g TF T 9 V2N, 7 4% 78 fams
9 AT T AT A€ W & A g
aifzarfaai 77 qew 9 A w97 20
=7 geqt w1 frafaats aama Wik wF G
NI FT FAM 00 | (FAATT)

qET A g KT UF FINO E | X TF IA
Zor ¥ JHME &7 FEAT AT AT g, Fefa
TSI AT £, T AF TF AW T qAATAIY
P AN 1 ZW A 9T 3m4 2 B v v wde
AT qATE AT W 9T 9 ST 2 A R
ferar zfeatg o7 9 A1 &1 om@ A 0%
qgd aTT WIS T |

Farggfeomadie | Fofreoi g A9
w0 A7 99 Fw 4nm 2 | "R afaw ¥ ant
A UEH HEATET #7 E # % feavar 1§ aeed
& & afeoi w1 Avg 77 T AT B AT
T WEL AT g | ST A AR d ae A A
77 7 yte 77, A1 9 Ay O owe famr @
F o dEAvEr Ay NE 4§ fEmn manoan; §
A S A T S %7 AwATE | AT AN A
M- # izt o7 e 29§ |
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[+t Taret agHET )
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wHTEa F1 0y 76l v £

« 48 fFa g 5t 717 g e " & 2w i
forr o aa € @ & AR wwew dg@ g #
dz FT AT Ot W € 1 97 gwwa gfeEl Wi
aifzarfadt & et ¥ a0 &, afsa 93 efoed
F fu Faw faars &8 w0 ) W 39
wearErd ®togAra F fFar war, @ g @
ART SART & AW F qYE I20 | g fane
A T S A FIE QAT "I T ey
e mdr gATa " & 4 (@)

S| IF AW 4 7 A qans 75 e g, 9
a% AW § argw, afaw, 97 #T aqz wfr A
@i, % o g9 FT T AT T AHAT

F a1 z® F1 A fEA7 gmwar § fF ode
9o &1 9919 &0 U9 57 w3 & #% F g
97 GEH TG 8 U TETE UTH F & 1 T
AYI-UIT Fedl § ST F AAN FT qa97 FL |
az TS a4Er ¥ A g, AfwT g7 g e
9T S gam g |

w7 § wrdg F fege 9T @er guv Ar, A
R AT AT S ¥ A 7 moan
UF BT WX AHFEA § 41 7 g, T4,
wgadl, aifadl qar §Fa€ AN A qF g f2a
AT § 57 X Q= & Qv | g a9 A&
A7 faarar | G AW A 57 0 7 F99 FT A€
fo 1 & g 919 w31 § B wegfael 9 8@
g fer, AR I g A F @E 1 ST aF
7o st AST fad S € AR mmefy w1 qed-
FYT AL ST &, O9 % O I g ATl g |

=t qERA {aT (FEAN) ; SITEAR weRd
AR #E ST T qfar #7 uF agaw
qaAT JgT TEqT A § 1| 9F F FAX A A9
g | FAT-HAT AT G A g G
=% fF7 |\ H wwear § fF dw § OF weang
F% og g ¥ ST SF FT AW FAT-TE
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ART T AT | § g wgAr |rg g fw ol
atfedi &t 517 gieawt w1 St aweny § gt
T HETTF I A WA AR At §
TR T FE AHLAEAr g | HT gfoml 47
T ag & F mumed & are § S fw aw g
g STFT FF are AE gm0 o s g
T, T g gTEl W 1 T2 AE] 939 a%dl,
#1% gfor 9% 9T &5 a¢ faaer 0 qFar
25 QI &I ATHIET F qT5 WS AT I AT
FT #1E A% A frar 1 @ # 9z 7w & oae
¥ oz gfeadi ¥ ddg ¥ wargm ¥ wma #
S FT7T § IT T 9197 Ty 9 Fpar ST Tifee
oY 39 & 90 o7 a% #1E FI7 F7 TEA BT
W F TEI ISTAT T a qF gfewmit 1 graa
# gure 78 g 1 gt wie sfranfaat £
yifa® e amrfsw ofdafai & a §
w% A A FAfEET g6 | FE Fw
1 FAfeat a= i, grg geEr & At
Ft, sem fe &, 59 o 3ew gg, afea
F W T oag wer Fuw qfwiar fee A
2 7E @ &, mew wAw H WY uF U FiE
BT, TEATT § gHI, WEIE § g, AW F
wE ai ¥ ¥ e €9 € 1 gfoEt 6k
sfarfagt #1 afgamdi & @7 g &
T &1 I F g1 wAw e e e
ST &, 99 F arg O Wi e 39 &
faT 35 Graar & T FET 9 T
£ T e W W wa-ued g5l 4 O
g1 g 1 & 97 ag wg1 =gw 5 qfern Y wear
F¥E W TG &, 39 F WA § UF &6 S
FHE FATE T AR a8 g afqfq 5@ gen
FY S FI | TH THC HT TEATHT HT GA-
afg #mt 7 g 37 & fau a3 w1 HeaE
T =feT #i} garT Tifey fF 9% 39w
N HEATHT F1 AFA F AT F F TG
2 | gg gl o 9 w1 g S A wE T
7 ST AT T N &, § FgAr 9 F
g TNE HIHIA F TG, XA FT g
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8, 0 ey o awer § ol o T 4 e
W1 & gafean gy & ar 490 wrorT w1 g
TET AR ANY T ORI ¥, %o € W
wafaf? vy & SRy Aveer odar ) o
ag T Ak, frarr A8 w4 ot frery a@
FroFrifit g o 7 woeaT 7 7 WEY P wwAr
¥ 1 xnfoam & am wvar g 6 o o o gt
#xet gar Arg WY Aw ¢ AT WA AN

SHRI R D BHANDARE (Bombay
Central) M Deputy-Speaker,  Sn
I heaid the heart-rending stories, painful
stones, from the mouth of Shn Kartik
Oraron as to what happened on the 29th
November, regarding the reported killing
of 14 santhals and injuries to 36 santhals

Sir, thas instance 15 bound to bring down
the name of every individual of our country
These and such other nstances are the
daly occurrences so far as this country
s Loncerned  Some of the instances have
been reported, others do not see the hight
in the mess ot on the publiv plattoom
But these things go on  happeming day-m-
and-déy-oul Therefore, whenever we
hear such heart-rending stories, to that
exient, we raise & discusmon  Qur brothers
o and visit such places 1n order to express
ther sympathy and sorrow But this 13
really a social evit This aspect of the
matter has not been taken nto considera-
tion by the majorty of the people

Today two things have happened The
Prime Minister has assured us that wheiher
one s low or high such moidents must be
condemned, secondly, the Commummoner
for Sthedhiled Castes and Trbes has attens
ded this discussion and 18 sithing m the
gatlery ) think thess are the two happy
suguvies.  But thisis & sacal evil and dras-
ic aptisoepic  weasuros should be taken
for "eradichyion of this socidl evll  Evensf
your, or Tor that matier the whaip Foude
devised cortain anMe midasures the
1455714
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question will be who is to implement
such measures * After all those who
commit ¢nimes are judges In this case,
I should tike to ask the hon Deputy Minsster
ot Home Affairs whether the ofhuialy who
were responsible or conmived at these things
had been suspended or not ? 1 am rasing
thiy question because to  eradiwate thi
anti-social evil we must adopt two types
of programmes shori-term and long-term
1t 1s all night for my hon triend the el-
detly Sadhu 10 say that all rehgious books
should be burnt, he did not say that those
who teach the teachings of the Vedas and
other iehgious books should alvo be burnt

1t 15 good that he did not go Lo that exlent

As a short term measure, there ought (o
be a central authonity, a entral cell spea-
fically and specially to look after the wn-
terests and protection of the Scheduled-
Castes and Tribes, in the Central Govern-
ment and its branches must be spread all
ovet the country If anything wrong 8
done to the Scheduled Tribes or Scheduled
Castes the nerve centre or the branch
must bring 1t to the notice of the Central
cell and the Centre must take suvh mea-
sures which are behtting or necessary fo
the ociasion

Regarding long-term policies, so long
as the social conscience of the whole nation.
of the people of this country 18 not roused
to the highest mich agunst this  social
evil, there can be no remedy for tins of for
the cradication ot any socl evil Al
poliicsl partes and the public opinion
must (ake 1t seriously and adopt 4 pro-
gramtne which ought to be mmplomeiited
for eradicktmg U socal el

1 am replly surpnsed— | do not want to
offend bup—~M1 Bangree is my good
foend—that m a horey 10 parey the éogy-
ment, he siys: evén though T pm & commu.
nist, | i & Beahmin ..
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SHRI S.M. BANERJEE : 1 did not'

say that. Even though ! am a Brahmin
1 am ready to support him. Being a Brah-
min I married & XKayasth. He may not
know it; } did not have a genuine ceremony.

SHRI R.D. BHANDARE : If he did
not go through a gonuine ceremony for
wedlock, it 1s good.,.(/nterruptions.)

DR. RANEN SEN . Mr. Bhandare
+should know that he is an aetheist.

SHRI R.D. BHANDAREF : 1 am talking
of what is heppening in the sub-conscious-
ness, After ell, he remembers that he
is Brabhmin.

1 was trymg to suggest that all political
parties must chalk out a programme and
mplement 1t to eradicate this social evil.
Let theie be no lip service only to the
cause,

SHRI RAMAVATAR SHASTRI1(Patna):

We are fighting.

SHRI R.D. BHANDARE : Yes, we
have been fighting, T know, and yet you
hive the germ, the nation in your mind as
t8 which community you belong to.

I do not want to quarrel with my hon.

friend, but I was trying to suggest that a
programme should be adopted by the
pelitical parties and public men, and they
must have the capacity and sincerity to
implement the programme to the core.
Unless wo have a band of social workers,
it s not enough to have rousing of cons-
clence, it is pot enough to give education
w the people, it is not enough to create
publicopinion. The band of social workers
must roove from place to place to eradicate
this social evil.

o vorowre Wl ¢ geTetw e, W
Ow a1 g i 1 X s e & g%
e Sl ¥ o s shiem 1 o g et
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¥ fpr-odet g, Ao ol e i o
fedt win, wiife & wy & wafww 7 G
arwomre & ary frar gen 8. L.

MR. DEPUTY-SPEAKER : There are
s0 many others who want to speak. If
1 allow you, 1 should allow them alsv. We
have decided to conclude at 2 OJock.

S QAT ATeNY : SUTeIA WA, WY
RTEE OtE ST & ) 8% vfig v ame ¥ fodse
Ft ot A 3 Wi Wt oo 30§t
war gz 3fer &

MR. DEPUTY-SPEAKER : There 1
no point of order. I am not aware ot that,

The House had decided to conclude
the discussion at 2 O'clock. 1 am respon-
give to the liouse. 1 rcalise this 13 tho
last day, this is a very emotional ques-
tion, involving a ghastly story, but all the
same there should be limit somewhere, 1f
you want to revise your decisipn, tell mo
by what time it should be extended.

SHRI $.M. BANERJEE : By one hour.

MR. DEPUTY-SPEAKER : There s
a suggestion that it may be extended by one
hour. Is that the senso of the House ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 B. SHANKARANAND):
Instead of extending, those who want to
speah may be given two minules ench.

MR. DEPUTY-SPEAKER : 1 take it
that the sense of the House i3 1o extend
the' discuesion by one hour. So, we cum-
clude at 3 O'clock. At 30 clock 1 am
goisg o get up and say, *The House stands
adjourned.”

SHRI S.M. BANERIEE < I want to  teil
Mr, Bhaadare that 1 do ot believe in cas-
teism. Thereis ?mm
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o N AT, e A ey
LR,

¥ 39 %1 a1 a fow o aEr & o) @
ST T o

That 13 my rehgion.

MR. DEPUTY-SPFAKER
Shambhu Nath

ot my A (dage) . e Femew
wEEw, ar-are ¥@ afere ¥ sfeo At
aifznfat & =mq swo@ weaTa g ¥
o wg AT § m ¥, TS 9 9T T8 gl
&1t TgA ¥ iy & wwr o oag ey
W st &t aaen 8, a8 v a3 misg
¥ yfiw v% oty 8, 3w 7% wEEn 8, @Ed
7Y woar &, A ar wwy A% difes @ R,
7 & wEran Wi f awend § m o e Y
a7 waew 2 A gt & ) 0% T wraes
¥ 1 & gere wdw o g Forelt & wren g, TG
TR & g g o e wNE g v fs
A ¥ qEE AW ¥ feramd gfe & ey
T fienr w9 gl i, W A
gz el &1

ITETA ARG, AF gE O g & o
W &+ 7 ¥ P 3 e e o wfom, o
fexaft ot oy aut &, afedt & ow
AR or, 99 ¥ G471yt § | wg S Tg
wrk v wror 98 ¥ ferm @Y€ &, e gt €
& e 99 &1 R g W A 8w P
wrx qrafas qf orfew fw ¥ AT Y W
awrf et 3, wg v @ ww ez g 4
#mhﬂtgﬁmuﬁmmmﬁm
et & WA g g R e o v
¥ g § S ot g2 | e wrer & ow
o o gy oy i, vl 8w
Roar gart gfoof ¥ o &, Wi R b
14 hrs.

e G v wre W b0 ve ok ot
# f gfon it ar o) §, w2 wr o &, wiied
oy ¥ wr o & dow wm Tl § e 24

Mr.
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ad W ol ¥ owwR ¥ ww o o
i} awr AT @ A A WO o
T vt dur e o 8, W AvE ¥ s
oY §, At fafireet awe—wi? 0@ o7 &1 @1
I & oy ar g fafrer W N Pl
AEAA Q¥ NEv gy wxw 2R fF oo ST
Az § 7 anga § - ghw g e <
&7 ¥ gAY ady s famen § B ww T
1 5T § WYY o T T §oeRA o w
arar § i gwa Pl & do femr & 1w o
T agE § A 43 4 & aw et wvehag
FWAES agwy e wd & wiT oy
oy wpd § oY xedurea 3% & 1 Tawt oo
dte & 7gr d9d ¥ Al myodlo faw ¥ar g
"Ho Hlo, TIA wyygT ve fone 1wy

WARET & 9T A0 § a1 FeweT (N qar d—
wpdiRrE, oty twray e fad ) Afer
0 oo W ¥ ) Wi T ww T W A
Bt et & 1 e & e amgEr e Wy
goarare Yl wr § 7 g fE R W F
wer v b for ffreay wew & 7% aga
HET TA T WY & | W W ER
AT e wrET sy w1Ay § Ay foe o8 feerme
g v ffg | agr 9% feewww w7 A Wk
W A 1 Iy e i), v gud
fewra gnit &Y 7w &7 e wmdv Wy 3w & Ay
ot gw doam g, g w2 i, der gw
wwre § Ak Iwie A e ) Rfe e
WY YN T §T it o sean o aams
¥ afes Tt ow A arews, e St
Al & Y e arawy o fav 3w o e s
g ) e fo Ry & e Y Wi
i wgt o @ & amy wgar qyar § f gk
winiw & ated aw O gEer wanr
§ ot mt &3 et ¥, wiefogen ¥ ghvilr
m#mwmﬂmmmﬁm
£ awfy § Afew o f w3 eRoret & ure
weawre fY it Y oF ay aaie o off &s
ey & vcafre s fr aiofien ot
af & wek & 1 (wwww). ..
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MR. DEPUTY-SPEAKER : 1 have a
feeling that hon. Members ar¢ not very
serious about this matter when each time
they go on diverting mto somg other 1ssues
and they get mto arguments with each
other. It takes away attention from the
main issue So, 1 wonder whether thoy
aie serious about 1t Now that we have
extended the time by one hour, my table
gets on being flooded with ships of members
1am not going to entertatn any more ships
As 1 said just now, at 3 pm. I am going
o conclude it  Even if 1t is 1n the mudst
of a speech of @ member, at 3 p.m 1 am

gomng to say that the House stands adjour-
ned sine die, Since 1 have a long list be-
fore me | request hon Members to confine

their remarks to five minutes.

ot g ;& dwer o f amr o
iy § fie wa G or e o W
§oit 35 wygo o frr g wifig 1 gwer
weqm Tt & fir woer< e sfrae urs enTofiere
Wiy frerse ot Wt W wredEgea ¥ wive-
iz mrar BT oA wrd W YW AT W faw
Aty foradr q wE F1 e W A, Pt o ey
o q & v Wl 6 97 o T T ATAAT R AT
fatiy w1 sty & afows G wfie oy oo
ool wwert § wafRe o av Ry A
farsinerdy €1 1 %8 TOE T ST mar W
st Wr & ara freww fiett Wi e
whewit sive erfewfirt oY woreat quw o
Yomt alre FewTh € Wk

i evrvmetre wrelt (wewt) : 2ovemst Wiy
Wit ol & wrwr-mTege e 3 forg e
wy vy i ot § oy gt B oy fe
o werr o g% Wer aTCaTT e awr o
e wok o, agt of wre amwe o fis amrmomd
v B ¥ o wwT N wre W ot & afi
S ot were o e et b & fedn o
¥ o ot ay gar wriw & frg it 3, q
worr Wt & P gy § | e e ol
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st Taware & wre o wr ok § fie fow
feafin % ag wer g€ 1 60 Bl ardver wr e
a1 | I Wiw a¢ fiearl o faenlt st
a7 1 fagre feltet Pee o) wTer 71 @ e
wiiare ®r o1 wfmfr Wy g9 o 9T R
wt ¥ré wigwr a1 | fEe o ow qw
fearr & w2 v o7 Ay g o s
¥1E W & & g 6 1 50 glearaw fide
 gayv gweT femr Wit wdvade aw
T AT AGT I w7y faw oY amir
1 W T & &% frmr ) e §oug v
wErn 7 gt odt 6 fagr & agy & mifus
oftaw qv, agr &) wHW T i W e
24 EMT upy WA AF Arw gFAT
yafr st oft fagre ¥ shE &) oFR 3w
et awdr sivfen gk wie gwd duwt fem
e aerdart w1 s aw wed AE &9 0
§ o oY BE g w130 o IR w5 )
ooy g & g WY wraer b 1 o o
& oY Age oy werrwTT feat ar 1 e AT
¥ qgm T fay &, wgeer fwir ¥, qo
for #, wenz f ¥ oy gewm ol
T TR Fae & quAT dE o gend oy wE )
Ia® AT 7% BT W 22 arha € gwr 1 F
o) At oAy o e T day v o
w {1 ye wif w7 ¥ § fir @ srfae
e & 1 arefr oy @Y wwar & Afew wer
are 7y § B spfofrar o, werbardy o, gfroh
s wifrnfedt o oftw & ad + o s
IR ot &3 ot Y orfee Fewfi vy
£t s o Mg gwer Y wom v
AT ¥k e sy @Y & fseser & e wvAr
YwEt qAreC INeT weEwr w6 0 om
ufiwte ) fear o 1 owre yaw o
wawt vl oft & B ag oy e amer §
wfie e S ooy wRgw Y v T
wrwer § 1 29 wwArC WY o aTy Tod et
¥ oo B S et § s oW gk
£ fr we weg o wart v oY wioqeres
or e Owe wrgd « sy Sl dve o
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L 138 nmwﬁtw{n%ﬁ"mm
w awr & o v wad s foeea § 7 dw
#mﬁﬂﬁ%kmmm%mﬁm
T OEH AT 4 W TR QY FEIET WO
A ¥ 9 wneT a7 ww gt few A owe
ek ¢ uft wiw Gar o ey § o ww
T a3

wod Wi oy § O fapre § ai-a8 i
*t ey aph T welt § 3w apet WY wre &
Hifwr | wmwr ey O femw ¥ & R
Wy qfee & w7 o IR d3F B Al
v syerrat foak ofare st am ¥ ogAR
gt & Fa @ gore wmr oy fom o
ag ®7 §, st warer voay A« wF 6w
ax & s firgre & wpam 5 vt vy Wi Y
v W St B o g wrfre AET # oSy
qedy Arogw quiy & 99 Wi 396 afvare
& o G—a% UW ¥ i § 4 0w feafa &
fawTe & yooTe 1 feafirn fearard 1 39 -
*% 1 ot v ¥ fagre F wafrer ol &
HEETT & waar swdw afew Faar & st wiw
& fir srowTT W s frar w1 —tf

it drfe s o (arwgr) ¢ fge &
gfviar forir ¥ 22 Fawart WY 1 4 syl Y ar
T T 36 WY e fear a5 e
ey e wwd gy o K wewrd ¥ Y
mwtmm'ﬁﬁg-agmmgm%
qm@nmmﬁmhmm

g oner Wl D o ok e, W

-tmms,ﬂmmm-r!,mmgm

L habaihab b L X i
'a»mmmmmmr
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at & yu At § 1 s ag s A
oare & weftw w8 WY ay ol oA 7R
Ea%r TeEr A fewm owr wwer & WX
At 7 Tad forer wrvsr wEY g o o o fred
27 Wit w7 ware oy &, afeot Wt -
arfedi w1 gaTe W 8, gW 77 E1 VR aAeHi
&1 4T HEATATA FT AT wAT 3 AW faAr
&y war & fie ATpETT W ATETT AT O g
i § ot e ol e A e OF A
#rT & 1 gfm & wt A A 8 & off e
¥ & = R § o o S WO 4, S
ARCE R I o cl L ICR DLl A
e TR 97 & ST 9 @ A & |00 A Wy
¥ & woar o B &% % w7 gv gfe der R
*fr & du woere W 8 A gy
oAy 1 aver § 1 R AT & 9w A
fede dror ey & F v W ¥ w@ S 6
qTT & W X ATy & o freh sfer g B R
Ty Frewd & 1 dwt i TwE v o
¥ 1w feart srvwroers am & fir steg sufaa
T W W W UV 36 AV BY W ) A WO
SET o ww ¥ B T ad dorr qoelte
fice  Brivfas dn & % wiv ufzmoewr &)
¥ ¥ drn e we A A aE e ax
Y & wie AR W avan “Tar AT, O
mwg | & oy avgat § 6 wTeIT
war wely Y 9w Ae mmwﬁwﬁr

qfet 8, Tt d 1o wiko ¥ro ¥, wEW
v fafordr feaidiz 3, % s T v

o W v ot ot il )
inmﬁwn‘mﬂ,wﬂi!ﬁmﬁ
s i m-wmmmg RAT PG,

i jt{,,wt_-m m g am m&nw_
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[t wrrefie syeor ava)
“de g & Berd’ o sEsrd gt adt o
FRYIATY 6T AT wnA feor &, aw wrert &
Ak o Tuy & avwr oY W WG e
aE ¥ & o e? 8, & fre g

4w wew dwar (pet) ¢ Faw frew
gv, fomr geavets oe o gt st @ <@ 2,
R aT &Y wrfewy qRwa Ao fraany e
¥ R 39 A ) o fagre & anfaefadt
W gl o o £ a7 & v §1F
weTd B i @ W Y g § ar dwr
arge eV § g et wiof qragar g
fe ¥a Snl o1 o g § ©F o @ afoer
TRE 0 el § vw e O wed ar A
dorwl & Afer ek da @ G femeowt
wrer favgs © v wzavdr & Sfr w9t
rR gt w i e wd a &
T wrv@ & & ¥ g Friay v
wgm ¢ fe o va A & oo foowed &,
wrt ot T ooy XY wEd wR A g o -
Mﬂlmmmm&'ﬁrmm
W Ay & el w7 agd 49 argd oy ag
ot o & 1 e nfy oF afewenfr ¥ o
W qg it On 81 e, €F & gwar 9T i,
7 T wefndy o oy & W T e HCR
ot & ) e W ¢ e ow gy o
HTRT WOE AR 3T il ok o aga
Y aTT W AR | G I ThAT w6 R
st sy gy & 2w vy T A g few o mey
& e givrer qw o B G Y v ATg & A
v et Wt 1wt g Ay o dar
£, vered wady Y www ¥ rfed o ware wify
W Wit o oy AT il

SHRIKUMAR MAJHI (Keonjhar) : Mr.

Deputy Speaker, Sir, 1 shudder to think that
in shis chvilised age, 14 Santhals could be
kiled and 35 seriously wounded in a part
- of eur country for protecing their legitimate
rights over land, Agdin, Sir, the House
also did nol pay any prompt attention to
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it and after repeated attempts, we are going
to discuss this matter only today, in the
tast hour of this Session.

I come from the Santhal community.
This community is a backward community.
They are a very simple and an innocent
peaple, who want to live peacefully with
their neighbours. They are economically
very poor. They want nothing but a picce
of fand to cultivate, to grow a good crop
and make a living. Their simplicity is
taken advantage of and they are constant-
ly being exploited by the rich people,

The Santhals in this particular case
were share<croppers who only wanted
their dupe share of labour. But they were
dented it and _they were harassed, beaten
and even the most hemous crime was
comrutted, namely, this brutal murder.

This is not an isolated incident, This
sort of thing has been happening all over
the country and nothing is being done.
The Scheduled Classes and Scheduled
Tribes enjoy special privileges and protec-
tion under the Constitution. The Admi-
mistration  tnust be more vigilant where
the rights of these communities are con-
cerned. But, instead of doing that, they
become * partners in this crime.

1am sorry that the Bihar Government
has done little in this matter. They re-
mained callous to this heinous crime.
I hereby demand an immediate inquiry
by the Government of India into this inci-
dent. I do not think proper justice wouild
be done if things are left to the Bihar
Government. The culprits must be brou.
ght to book and an exémplary punishment
awarded to them so that the country will
be aware of this.

st 912 o (dw) : forg wemT ax Wi et
wew € o & A vl fgyeer § e
e et et § ot 3ot o T ¥ f, ook
it § W mi X g g § 1 ey et



108 Killing of
W AL I 9T A7 H gw gy wok &
W § 2 wvwTT w0 uy afrer § fr oA s
frogemm & & w2, vy g X@ 1 & wp o e
# f6 3% yor Fva) o oY wemme fiay ey
W AT § IR W R TR o o vt
FIA AWAT @ | 99 47 TG WERTRAT A SATH
ot zren 1 a1 afrdt we & @z ol W
&1 o s wrerafy & mfew &, o wfw &
Y guT wvr &, sfeandy ar efeam s
feres o st ey & o, o a & A
v &, wrar ofwdr & v § 1 wfe-de e
# wT TN snfaE QT e e g vE
% qum 4 fer oo &1 & A §, ST
£, g & e el off fov vy 927 w7 S AF
7R, W AR T € 1§ o T frr T
A §, AW a3 W Ay wH §, Wi
AT § A IO T ¥ A aw Ay el
? 1 g g gy & B faw & avy ssafer gt
Flom & oo wim dRt 2, W dm
I A £A §, IR agw A andw
ot fam oaw & WY a7gw & We 9 & o w7
v A & o g & f efovT st e
afedt e wry AT F JFT A R A
e gmwr a8, 9fr o a0 Rl
ug WEY G § 1 tR T & e,
QATATT T q0w S & o § § foendy
woar frgerw & 18 w07 & dwT 20 wO¥
&) v TF 7Ry € e dm A g
AT, TAHT B T AMEy @ 97 e Wi
a7 T fr W FAY AT § A e el
o wor dw &, o & o wd o, e
& w¥ o o g s, A go frawm
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H, MOHSIN) : I have heard Shri Kartik
Oraont and many other Members of this
House who have spoken on this subject with
instense feclings. 1 can very well understangd
the depth of thewr feelmgs. Thers 18 no doubt
that this incident « a very ghastly one,
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I can even say most inhuman and bar-
barous, We can use even more harsh
words, afier hearing the whole story, how
it happened. Government has expressed
grave concern. After hearing about this
mcident, the Minister of State came to the
Mouse with a statement and he has expres-
sed grave concern of Government over
this incident. The Prime Mimster came
back tothis House and expressed her sorrow
and shock when she heard about the details
of the incident, and she has also assured the
House that proper steps will be taken to
sec that the investigation is properly carried
out. That itself shews how seriously the
Government have viewed this problem.

§ might give the details of the inci-
dent for the benefit of the Members who
were 0ot present when the statement was
made by the Minister of State. According
to the information received from the
State Government, a plot of land situated
in village Rupaspur was the cause of dis-
pute. This plot had been  cultivated by
one Kandon Murmu of Santhal Tola,
At about 3.30 P.M. on 22nd November
a mob of about 150 persons armed with
bows, arrows, bhalas, garasas etc., came
to the plot and began cutting unripe paddy.
Some of the persons were keeping guard
when the paddy was being cut. When the
few Santhals who lived close by approa-
ched the plot in dispute, they were chased
away by themob. Themob then came over
to the Santhal Tola and was joined by
another mob armed with guns and accom-
panied by tractors, trailers and station wa-
gons. The two mobs surrounded the
Santhal! Tola, locked the houses from
outside and set fire to them. In all, 45
houses were burnt. Those who tried to
escape were shot at. Injuries were also
inflicted by garasas and other weapons.
Some of the dead bodies of those who werg
killed were whisked away ia tractors.

According to the information avail-
isble from the Swte Government, four
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dead bodies were recovered from the
houses and ten from the Kosi river bank.
Besides. 33 persons received injuries as
a result of this attack.

SHRI KARTIK ORAON : Thirty four.

SHRIF. H. MOHSIN : Criminal cases
have been registered in connection with the
incident. In all. 29 persons have been
named in the First Information in Report
lodged by the Santhals, According to
information reccived this morning from
the State Government, 65 persons were
arrested in this connection. Warrants
and processes under the Criminal Pro-
cedure Code have been taken out
against the absconding accused and in-
vestigations arc in  progress. The Chicl
Minister of Bihar visited the village on
reccipt  of the information regarding the
incident.

SHR1 KARTIK ORAON : He visited on
the 26th, November, 1971,

SHRY F.H. MOMSIN : Senjor police
ofticers also camped in the area and took
necessary steps to maintain peace and pre-
vent recurrence of troublke.

Mr. Bhandare enquired about the
suspension of officers. The Deputy Super-
intendent of Police and the Block Deve-
lopment Officer concerned have been
kept under suspension. The investigation
is being pursued vigorously under the
charge of an officer who himself belongs
to a scheduled tribe. His hame is also
Oraon-—not Kartik Oraon bui B. Oraon.
A senior officer attached to the Commis-
sion for Scheduled Castes and Schedul-
ed Tribes visited the ares and was satisfied
with the iavestigations being carried on,

Sianding paddy crops belonging to
different ubsconding pemons over 200 acres
of tand have been attached, The police
is gofting the crop harvested, 11 houses
belonging 16 Absconding m’m'u have

4 '



2 gmwm have sur
. guns and how-cuuw—

) ﬂ'wu'
nouces have ‘been served on' 1S ‘more

-'persom to surrender their guns. One
Ambassador ‘car, one jvep ind oneé 'station
wagon -and three tractor trailers have been
‘seizedl " in connection ~with the incident,
- SHRI 8. M. BANERJEE : Who were the
“-.owners of these cars ?

. "SHMRIF, H. MOHSIN: Thestation wagon
apd Ambassador car belong {0 Shri Ram
" "Adhar Singh. .Out of three tractor trailers,
one belongs to Shri Sudhir Singh, another
- to'Shri' Sia Ram Singh and the third to
" Shri ‘Baldev Choudhury.  Shri
l‘armer Speaker of the Bihar Assembly has
also been arrested. He was granted bail
by the: sessions court,

, AN HON. MEMBER Why ?

SH'_RI SADHU RAM : That is the fault
ol‘ mc police.

. SHRI F.H, MOHSIN : 1 appeal to mem-
bér to know our limitations, -When the
- . rastier  goes.to-court and the court mves

' hli! can we ° interfere ?

SHRI S. M. BANERJEE : The court is
B n‘ot free: from cadteism. :

‘ smu F H. MOHSIN A warrans of

Wt haibwnmued against Shri Pradu-
'mnsmnh son of the former Speaker
" He.is . abiconding - “andd. afforts are being
.. medeto’ amst him. >

Thﬁe mtm stepathmhlvcbeen.

{rhg iwesﬁﬁum s pmmgsm
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" But we cannot do so af our owi instance.

It hus to be requested by the ‘State Govorn-
ment oF “the . Staté Goveriiment shomd
agree 1o it. Anyway, if we- have any doubt

" about the progress of the investigation we

wnll take all steps ‘which are it our command.

SHRI RAMAVATAR SHASTRI What
about the rehabrmatlon of the ad_ib_ls; tribals?

SHR1 F. H, MOHSIN : A sum of Rs.
3,000 has been so far disbursed for the refief
of the victims of the fire. If any more
relief is needed, that also ~will ‘be given.

SHRI KARTIK ORAON : As a good
gesture, let something flow from the Prime
Minister’s Fund.

SHRI F. H. MOHSIN :It is a good
suggestion. | will pass it on to the Prime
Minister, On a request from Shri Ributhi
Mishra, the Prime Minister has agreed to
send the Minister of State for Home
Affaits to the area. That shows the seri-
ousness with which the ‘Central Govern.
ment  has viewed this problem. Every
effort will be made to see that the investi-
gation is carried on 1o the satisfaction of
the members.

‘There is the Commiittee on Scheduled
Castes and Scheduled Tribes which can
also go--into the problem. } ,

Here T would request -hon. Members -
10 bear in mind one aspect. insavery'\
delicate ‘#ssue for the Centre .to intervene - - }
in 8 mattér which is .a State subject. We -
have discussed ‘this - question of Centrew
State relations m:nynhmmnm Hmm
and inembérs have’ expresued “the. view

that the Centre - shoulit: ienercise leumd- "
: )ess - powers:’ mm mumpnwrs “The

'. State -Governoienis. are also. “asking. ‘_dt




“ are implemented in full.
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Thongh thns plrucuhr incident hnpptns
“tosbe against theScheduhd Tribes, itis &
part.of the larger problem of fandlord verses
tenant, .zamindars -versus tenants. Since
the Central and State Governments have
taken steps to implement agrarian poli-
cics and land reforms we have been hearing
such incidents not only . in one of twa
States but throughout thecountry. Many
a time such disputes culminate in murders
or setting fire to the houses. We  have
heard of many such instances and I am not
denying the details given by hon. Mem-
bers. This is a problem facing the whole
vountry. When the ‘landlords stand to
fose: some of their property they take re-
c'i):rsc 10 such methods, which is deplora-
the,

T appeal to the people at large to ensure
that a pzaceful transformation towards
a secialist society takes place. 1 do.not
approve of the steps proposed by my
CPl or CPM friends. We believe in the
peaceful  transformation of the country
into a socialist society.

Not. that violent steps would have
to be taken to see that seciglism comes inte
bting. We believe in peaceful -methods;

~ we believe in democratic methods. We
do not approve of killings either by the

landlords or by the ténanis. At the same’

time, I may caution the iandlords who may
_ b¢ afiected by land reforms to see that
* land ‘reforms policies of the Government
‘Otherwise  they

-, may be victims™ of.my - friends here, the
C.P.M people. and the Maxafites or such
Cother Pﬂoph -I. do not’
_,mmtm mll mse. .

think snch &
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aﬁér 25 years:.of Independence,” such atro- -

“cities are being committed on_ Scheduled

Castes and Scheduled Tribes people in
vtrious partsv of the coumry. ’ :

Many persons have proposcd &n amend-
ment of the -Constitution. The Constitu-
tion already provides for the eradication
of untouchability. There are various Acts
making it an offence. This malady cannot
be removed . by legislation alone or by the
amendment of the Constitution aione.
We have to go into the root cause of the
problem. So, wunless the people ‘change
their minds, unless they change their hearts,
unless they change - their actions also, so
that we can live like brothers, this problem
cannot be solved. Of course, we will not
be wanting in that. If legislation can
cure these ills, we shall certainly come for-
ward with it.

it wgew : gEw afovdw & R wff
g & W g 4 ’

ﬁ“-qt-m ﬁt%m#w\‘
g il @

ot qWe qWe WOl ; WrY T gERAfty
iyt e &« v AT v & ST ardiY -
AT FHIT

' SHRIF. H. MOHSIN:. Mr. Banerjec must
understand that it is not thiough faw alone
that we can change the minds ur the.

people

SHR}_ S, M. BAKE!UEE Uitimmdy

" 'when ‘thé  Constitution . was amended
. the Mnbam}as aisomﬁsed that they are
i :_\ol Mallmﬂaa You have mdoit toﬁy‘
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{Shr F H. Mohsin}
Then, Swam: Brahmanandp  made
womments over the scrptures 1 do not
want to g0 mto that He also said that
there should be distrbution of wealth
That s exactly what the Government 18
doing Ushering n a new society, that 1,
a socmahsixc  pattern of society, means
distribution of wealth We do not want
concentration  of wealth 1 a few hands
it §s true that concentration of wealth in
a few hands causes all these troubles
This witl not happen if the sociahstic pattern
of society comes mto being Let us all
strive for that Let us see that this inu-
dent shall be the last and that such mcidents
do not recur in juture

DECEMBER 13, 1971
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Sir, my personal sympathies nnd the
sympathies  of the Government are with
thoge who have been kifled and who have
been snured 1 appeal to the House to
take this in the right perspective and seek
the cooperation of all politcal partics
of all the mportant persons n the country
to see that such incidents do not recur
fulure
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MR DEPUTY SPEAKER The Houswe
stands adjourned e die

1500 hrs

The Lok Subha then adiourned sine dic

MGIPRRND-Sec 1i(Day Shyfy—13 158/





